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BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH, BHOPAL
ORIGINAL APPLICATION NO 71/2023 (CZ)

PETITIONER KIRTI KUMAR SADASHIV BHATT
VERSUS
RESPONDENTS NARMADA WATER RESOURCES & ORS.

ACTION TAKEN REPORT ON BEHALF OF MADHYA PRADESH
POLLUTION CONTROL BOARD (MPPCB)

IT IS MOST RESPECTFULLY SUBMITTED HERE IN UNDER:-

1. That, the instant petition pertains to the alleged discharge of
untreated waste in River Narmada within the State of Madhya
Pradesh. The petition was originally filed before the Hon’ble
High Court of Gujarat at Ahmedabad as Writ Petition No. 274 of
2017. The petition was transferred by Hon’ble High Court of
Gujarat to National Green Tribunal, Western Zonal Bench, Pune
(Maharashtra) which was subsequently transferred to Central
Zonal Bench at Bhopal vide Western Zonal Bench, Pune’s order

dated 24.05.2023.

2. That vide Order dated 30.10.2023 in the present matter this
Hon’ble Tribunal directed the answering respondent to
ensure that there is no discharge of untreated waste into
River Narmada, and if any observed, Environmental
Compensation shall be imposed on violators in accordance
with the provisions of law. That for the convenience of this

Hon’ble



Tribunal the relevant extract of the aforementioned Order is

reproduced herein below:
"In view of the above laid down principles the MPPCB is
directed to ensure that there should not be any discharge
into the water bodies and in case of any violation the
environment compensation must be assessed according
to the parameters laid down as above. The Action Taken
Report must be filed before the date of listing.
9. The data with regard to the district wise environment
compensation (a) violation of Solid Waste Management
Rules, 2016 (b) Legacy Waste (c) 26 Violation of Water
(Prevention and Control of Pollution) Act, 1974 be
calculated and further proceeded in accordance with
law.
10. In the first phase Member Secretary, Rajasthan
State Pollution Control Board is directed to calculate the
environmental compensation with regard to discharge
of untreated water into the water body or in local land
since there are no sewage treatment plant in District
Amarkantak, Dindori, Mandla and
Narmadapuram. In the district Jabalpur the capacity of
treatment is 83.43 MLD while generation capacity is
143.68 MLD. Rest of the sewage/untreated water is
being discharged in the river Narmada. On the next date
of hearing the five districts shall prepare the data and
remedial measures for treatment of the sewage water in
compliance of the Water (Prevention and Control of

Pollution) Act, 1974. The chart for environment



compensation must be assessed by Regional Officer and notice
be issued to the Municipal Corporation/District Magistrate to
comply and to deposit the compensation failing which they had

to submit reply before the next date of hearing."

That in compliance of the aforementioned directions the
respondent has imposed Environmental Compensation and
issued Demand Notices against Jabalpur Municipal
Corporation, Nagar Palika Parishad Mandla, Nagar Parishad
Dindori, Nagar Parishad Amarkantak and Nagar Palika
Narmadapuram. That the below-mentioned table elaborates
over the amount of Environmental Compensation imposed
by the humble respondent against the aforementioned

violators.

Sr. Details of EC Remark

No. Violators (inLacs)

1 | Nagar Parishad | 616.0 1. Letter no. 1633 dated
25/08/2023 of MPPCB
Regional Office Shahdol
(MP)

2. Letter no. 3284 dated
08/11/2023 of MPPCB
Regional Office Shahdol
(MP)

Amarkantak

2 | Nagar Parishad, | 708.0 1. Letter no. 1629 dated
: : 25/08/2023 of MPPCB
Dindori Regional Office Shahdol

(MP)

2. Letter no. 3286 dated

08/11/2023 of MPPCB

Regional Office Shahdol
(MP)

3 | Nagar Palikka 560.0 1. Letter no. 2342 dated
Parishad, Mandla 28'1.1'2023 OT MPPCE

Regional Office,
Jabalpur

2. Letter no. 2330 dated
24.11.2023 of MPPCB
Regional Office, Jabalpur




4 | Nagar Palika Nigam | 1120.0 1. Letter no. 2340 dated
28.11.2023 of MPPCB
Jabalpur Regional Office, Jabalpur
2. Letter no. 2328 dated
24.11.2023 of MPPCB
Regional Office, Jabalpur

3. Letter no. 2344 dated
28.11.2023 of MPPCB
Regional Office, Jabalpur

5| Nagar Pallika 420.0 Letter no. 2087 dated

Parishad 23.11.2023 of MPPCB
’ Regional Official,

Narmadapuram Mandideep

TOTAL EC IMPOSED TILL 31.10.2023 3424 Lacs Only

It is further submitted that, earlier MPPCB has issued notices to these
municipalities to pay environment compensation for a period of from
01.07.2020 to 31.12.2020 and 01.01.2021 to 30.06.2021 for the same

violation as per the following details-

Sr. Name of Urban Local | EC imposed Remark
Body (in Lacs)

1. | Chief Municipal Officer | 144.0 1.Letter no. 174 dated
Nagar Parishad 24/12/2021 of MPPCB
Amarkantak District- Regional Office Shahdol
Anuppur (M.P.) (MP)

- 2.Letter no. 1638 dated
11/05/2022 of MPPCB
Regional Office Shahdol
(MP)

RRC for the above letters. 3. Letter no. 2224 dated
02/09/2023 of MPPCB
Regional Office Shahdol.

2. | Chief Municipal Officer | 204 1.Letter no. 174 dated
Nagar Prishad, Dindori 24/12/2021 of MPPCB
District Dindori Regional Office Shahdol

(MP)

2.Letter no. 1638 dated
11/05/2022 of MPPCB
Regional Office Shahdol

(MP)
i Letter no. 2226 dated
RRC for the above letters. 22/09/2023 of MPPCB
Regional Office Shahdol

(MP)
3. | Chief Municipal Officer Letter no. 1614 dated
Nagar 96.0 11.05.2021 of MPPCB
PalikkaParishadMandla Regional Office,

Jabalpur




4. | Commissionar Nagar Palik 1.Letter no. 174 dated

Nigam Jabalpur 150.0 24.12.2021 of MPPCB
Regional Office,
Jabalpur
The Chief  Municipal
Officer Nagar Parishad 2. Letter no. 1614 dated
Bhedaghat, Dist- Jabalpur 11.05.2022 of MPPCB
36.0 Regional Office,
Jabalpur
5.| Chief Municipal Officer | 234 1. Letter no. 174 dated
Nagar Pallika Parishad, 24.12.2021 of MPPCB
Narmadapuram Regional Office
Mandideep

2. Letter no. 1614 dated
11.05.2022 of MPPCB
Regional Office
Mandideep

TOTAL EC IMPOSED 864

5. That no reply has been received by the said Municipalities for the
Directions / Notices issued by the MPPCB. Further with regards to the
recovery of the EC imposed, the MPPCB Regional Offices have issued
letters to respective District Collectors for issuance of the Revenue
Recovery Certificate. (The copy of these letters is annexed as Annexure
R/8-5).

6. It is further submitted that in Para 10 of the aforementioned Order,
this Hon’ble Tribunal has stated “Member Secretary, Rajasthan State
Pollution Control Board” instead of “Member Secretary, Madhya
Pradesh Pollution Control Board” which is a bona fide typographical
error, and it is humbly prayed that the same shall be rectified with the
leave of this Hon’ble Tribunal.

7. The Honorable Tribunal may kindly be pleased to take the aforesaid report

on record.

Place: Bhopal MPPCB

Date: 05.12.2023
W\f

FILEDBY
PARUL BHADORIA
Advocate for MPPCB
Ph.No.:(+91)-8085977111,
Email:parul.bhadoria0O4@gmail.com
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ANNEXURE R-8/1

e M.P. POLLUTION CONTROL BOARD /
N Gortara Bypass, Budhar Road, Shahdol (M.P.) 484001
E mail:ropcbshahadol@gmail.com

SENo. 16327 MPPCB/RO/SDL/2023 Dated 25/08/2023
To,

The Chief Municipal Officer,

Nagar Parisad,

Amarkantak,

District- Anuppur (M.P.)
Sub: - Imposition of Environment Compensation for the period

01.07.2021 to 30.06.2023 due to violation of directions of the
Hon'ble National Green Tribunal and the provisions of Solid
Waste Management Rules, 2016 U/s 5 of Environment
(Protection) Act, 1986 Notice Thereof.

Ref: - l. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016." .
2. Head office order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023

Whereas MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the water (Prevention & Control of Pollution) Act,
1974 and has been entrusted with the responsibilities of enforcement of the
Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorised to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad and it is the
mandatory duty of Urban Local Bodies/Cantonment Board to comply with the
solid waste management Rules, 2016, as well as management & treatment of
sewage of the town & to protect the natural water bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into Narmada
river, which is violation of section 24 of Water (Prevention & Control of Pollution)
Act, 1974.

WHEREAS, you have not obtained authorization as per the provision of
Solid Waste Management Rules, 2016 from the MPPCB.

WHEREAS, in OA No. 606/2018, "compliance of Solid Waste Management
Rules, 2016 and other environment issues, Hon'ble National Green Tribunal,
Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020 that:-

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from
Serial No. 1 to 10, every local body shall be liable to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of
above 10 Lakh, Rs. 5 Lakh per month per local body for population
between 5 Lakh and 10 Lakh and Rs. 1 Lakh per month per other local
body from 01.04.2020 till compliance.
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REGIONAL OFFICE 8§ Lik

=== MLP. POLLUTION CONTROL BOARD A,
N Gortara Bypass, Budhar Road, Shahdol (M.P.) 484001

I mail:ropehshahadolf@gmail.com

2. Continued failure of every local body on the subject of commenct
work of legacy waste sites remediation from 01.04.2020 till compliance
will result in liability to pay compensation al the rate of Rs. 10 Lakh per
month per local body for population of above 10 Lakh and Ks. | Lakh
per month per other local body.

3. Commencement of setting up of STPs by 31.03.2020- Compensation Is
pavable for failure to do so at the rate of Rs. 05 Lakh per month per STP
by concerned local bodies/State (in terns of orders dated 28.08.2019 in
OA No. 5932017  and 06.12.2019 in OA No. 673/2018) w.elf.
()1.04.2020.

4. Commissioning of STPs — 31.03.2021. Compensation is payable for
failure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
OA No. 593/2017 and 06.12.2019 in O.A. No. 673/2018) w.e.f.
01.04.2021.

. Interim measures for phy!orcmcdt’atirm/h."m'cw;edr’a!irm etc. in respect of
100% sewage o reduce the pollution loud on recipient water bodies
chall be undertaken by 31.03.2020. Compensation is payable for failure
10 do so at the rate of Rs. 5 Lakh per month per drain by concerned local
hodies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017
and 06.12.2019 in O.A. No. 673/2018) w.c./. 01.04.2020

WHEREAS, State PCB has been directed by NGT vide order dated

28.02.2020 to assess and recover the amount of compensation liable to be paid by

the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time

line for levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed in

Para 36(a) that "if the local bodies are unable to bear financial burden, the

liability will be of the State Government with liberty to take remedial action

avainst the erring local hodies.”

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in past.

WHEREAS, you have not complied with the tasks and timelines given by

The Hon'ble NGT, therefore you are liable to pay environmental compensation for

period 01.07.2021 to 30.06.2023 as per table given below:-

Non Compliance

L&y

11.B District | Rules 22 of SWM Rules [.egacy Bioremediation of | Commencementof | Total
Name | o - _ Waste ~ Drains_ | STP installation (Rsin |
S.No. of Compensat Disposal | No. of | Compensatio No | Compensatio| Lakh) |
| Non ion (Rsin | Compensatio| Drains n(RsIn of n(RsIn |
, | Compliance Lakhy |~ n l Lakh) | STPs | lLakh)
Sk Anuppu |I 2,4, 10 24 24 2 240 | 240 528

wab P N B . - -
You are hereby given an opportunity of 15 days to submit your
reply/objections (if any) pertaining to above stated non compliance and deposition
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ronmental compensation : SRS . Ay

30.06.2023. compensation amount for the period of 01.07.2021 to

In case eplv is roca T ; s _——
as¢ o reply is received within 15 days from the date of issue of this

notice, above prannee » : 2 y
] l']l 10\ ¢ proposed environmental compensation shall be confirmed and action
s also liable : ; - : ~

: 50 lable to be initiated against the responsible officers under section- 17 of the
vironmental (Protection) Act, 1986.

(Sanjeey Kunrar Mehra)
Regional Officer
MP Pollution Control Board
alc

& Shahdol |[M.P.]
ELNo. [634 MPPCB/RO/SDL/2023 Dated 25/08/2023

Copy To:-
1. The Member Secretary, M.P. Pollution Control Board, Head Office, Bhopal
(M.P.) for information please.
2. District Collector, Collector Office, District-Anuppur (M.P) with request to
issuance revenue recovery certificate (RCC) wrt our letter no. 1523 dated
18.08.2023.

Sanjeey Ktmyr Mehra)
Regional Officer
olc MP Pollufion Control Board
‘Shahdol [M.P.]
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| %% I’QEGIONAL OFFICE
Y - POLLUTION CONTROL BOARD Y9~ LiFt
4ss, Budhar Road, Shahdol (M P.) 48400

Bt SR - mail ‘ropebshy |1&1L|t)]»';,‘-'g|1];1i| Com

SI. o
T‘f“- 8234-MPPCR/R
v The Chief My
Nagar Parisaq
Amarkantak,
District- Anu])pur (M.P,)
:)llngosmon of Environment Compensation for the period
. ':?.2023 to 31.10.2023 due to violation of directions of the
Hon'ble National Green Tribunal and the provisions of Solid
Waste Management Rules, 2016 U/s 5 of Environment
(Protection) Act, 1986 Notice Thereof,

Ref: - I. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016."
2. Head office order No. 198/Legal/PC3/2023 Bhopal dated
11.08.2023
3. Hon'ble NGT Case No. 71/2023 order dated 31.10.2023

e N M.p

Gortary Byp

0/SDL/2023 Dated 08/11/2023

nicipal Officer,

¥

Sub: -

Whereas MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the water (Prevention & Control of Polluuon) Act,
1974 and has been entrusted with the responsibilities ol enforcement of ihe

Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorised to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Parisad and it is the mandatory duty of
Urban Local Bodies/Cantonment Board to comply with the solid waste
management Rules, 20106, as well as management & treatment of sewage of the
town & to protect the natural water bodies from pollution as per provision of water

(Prevention & Control of Pollution) Act, 1974.

WHEREAS, you are discharging untreated sewage from town into Narmada
river, which is violation of section 24 of Water (Prevention & Control of Pollution)

Act, 1974. . o {3 ;
WHEREAS, you have not obtained authorization as per the provision of

Solid Waste Management Rules, 2016 from the MPPCB. |
WHEREAS, as per order on dated 31.10.2023 in case no 71/2023 (Shri

Lumar Sadashiv Bhatt V/s Narmada Water Resource Department & Others).
Hon'ble NGT, Zonal Bench, Bhopal has issued instruction to respective Regional
Officer to assess environmental compensation wrt discharge of untreated sewage

in Narmada River in Amarkantak & Dindori Town.

WHEREAS, in OA No. 606/2018, "compliance of Sulid Waste Managenient
Rules. 2016 and other environment issues, Hon'ble National Green Tribunal,
Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020 that:-

Skor/English/ 56 \
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s Gortara Bypass, Budhar Road. Shahldoi (ML.P.) 43400
E mail:ropcbshahadol @ gmail com
L. Afier 31.03.2020 failure 1o comply with Rule 22 of SWAL Rules 1r1m '\‘.k

Serial No. | 1o 10, every local body shall be liuble 1, Pay compensation
at the rate of Rs. 10 Lakh per month per local hody tor poputation .-
above 10 Lakh, Rs § Lakh per month per local by
between 5 Lakh and | 0 Lakh and Rs. 1 Lakh pe
body from 01,04 2020 till compliance.

2. Continued Jailure of every local body on the Subject of commencing the

;uf!. for ;Jn}.".ﬂ."(;!n,r;:
r-month per other local

per month per othey local body.

3. C Ommencement of setting up of STPs by 31.03.2020- ¢ ompensation is

payable for failure to do 5o at the rate of Rs. 05 Lakh per month per STP

Y concerned local bodies/State (in terms of orders dated 8. 08 2019 in

04 No. 39372017 and 06.12.2019 in 04 No. 673/2018) . e.f.
01.04.2020.

4. Commfssioning of STPs — 31.03.202]. Com

. pensation is pavable for
Jailure to do so 4 the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/Siates (in terms of orders dated 28.08.2019 in

O.A4. No. 593/2017 and 06.12.2019 in 0.4 Vo, 67220)8,
01.04.202).

S. Interim measures Jfor phyroremedfan’on/biorcmedf
100% sewage to reduce the pollution load on recip; _
shall be undertaken by 31.03.2020. Compensation is payable for failure
10 do so at the raie of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.20 9 in O.A. No. 593/20/ 7
and 06.12.2019 in O.4. No. 67372018) w.e.f 01.04.2020)

w.e.f

WHEREAS, State PCB has been directed by NGT vide order dated
28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 0 1.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed in
Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies. " ‘

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer’s time to time in past. o _

WHEREAS, you have not complied with the tasks and timelines given %vy
Tne Hon'ble NGT, therefore you are liable to pay environmental compensation for
period 01.07.2023 to 31.10.2023 as per table given below:-
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Y?u are hereby given an opportunity of 15 days to submit your
reply/objections (if any) pertaining to above stated non compliance and deposition
of the levied environmental compensation amount for the period of 01,07.2023 to
31.10.2023.

~ In case no reply is received within 15 days from the date of issue of this
notice, above proposed environmental compensation shall be confirmed and action
1s also liable to be initiated against the responsible officers under section- 17 of the
Environmental (Protection) Act, 1986,

(Sanjgev Kumar Mehra)
Regional Officer
&*MP Pollution Control Board
Shahdol [M.P.]

El.No. MPPCB/RO/SDL/2023 Dated /11/2023

Copy To:-

I. The Member Secretary, M.P. Pollution Control Board, Head Office, Bhopal
(M.P.) for information please.

2. District Collector, Collector Office, District-Anuppur (M.P) with request to
issuance revenue recovery certificate (RCC) wrt our letter no. 1523 dated
18.08.2023.

3. Director (Environment), (Legal Section In-Charge), MPPCB, HO, Bhopal

(M.P.) for information pleases.

Sanjeev Kumar Mehra)
Regional Officer
MP Pollution Control Board
Shahdol [M.P.]

e ————— -

12

Total

~ IRsn

88

8 —
N ——
=S o REGIONAL OFFICE 0
N> ‘P POLLUTION N
ﬁ‘f‘SS,_Budhar Road, Shahdol (M.P.) 484001
______________________ " mm!:TOPCbShuhndol@gmai|_cnm
——
ULB | Distric [ Rules e Non Compliance - - _:_
Name V1es 22 of SWM Rules Legacy [ Bioremediation of | Commencement of
“““ D i N | Wasle Drains | STP installation
' S:No. of C_'“'“Penseu Disposal | No. of | Compensatio| '\it‘.-_uT Compensatio, Lakh)
N Nm] 1on (Rs in | Compensatio! Drains n(Rsin l of |  n(Rsln
Complianc | Lakh) n Lakh) | STPs | Lakh)
| Amarka Anuppur 24 e T -
ST 0 4 4 2 } a0 | a0
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REGIONAL OFFICE - .
M.P. POLLUTION CONTROL BOARD f/l A ;:

Gorlara Bypass, Budhar Road, Shahdol (M.P.) 484001
g :‘, ;‘-.'-

- mail: rnmhsh thadoligmail.com (S
L

o1LNG, LA) MPPCB/RO/SDL/2023 Dated 25/08/2023

To,
i The Chief Municipal Officer,
E Nagar Parisad,
E Dindori,
f' District- Dindori (M.P.)
f Sub: - Imposition of Environment Compensation for the period

. 01.07.2021 to 30.06.2023 due to violation of directions of the

F Hon'ble National Green Tribunal and the provisions of Solid
Waste Management Rules, 2016 U/s 5 of Environment
(Protection) Act, 1986 Notice Thereof.

Ref: - I. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA ro.
606/2018 "Compliance of Municipal Solid Waste Managemeni
Rules, 2016."
2. Head office order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023

Whereas MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the water (Prevention & Control of Pollution) A.ct,

---- i has been entrusted with the responsibilities of enforcement of e
adl} ';noammnt Laws in the Siate.

WHEREAS, Regional Officer, MPPCB is authorised to impose .
environmental compensation vide above referred MPPCB, HO, Bhopal order nc. =
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad and it is the
mandatory duty of Urban Local Bodies/Cantonment Board to comply with the
solid waste management Rules, 2016, as well as management & treatment of
sewage of the town & to protect the natural water bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into Narmada
river, which is violation of section 24 of Water (Prevention & Control of Pellution)
4c1, 1974,

WHEREAS, you have not obtained authorization as per the provision of
Solid Waste Management Rules, 2016 from the MPPCB.

WHEREAS, in OA No. 606/2018, "compliance of Solid Waste Managemznt
Rules. 2016 and other environment issues, Hon'ble National Green Tribunal,
Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020 that:-

i. After 31.03.2020 failure to comply with Rule 22 of SWM Kules. frem

Serial No. 1 to 10, every local body shall be liable to nay ~vmpensaiion

at the rate of Rs. 10 Lakh per month per local body for popuintion of
above 10 Lakh, Rs. 5 Lakh per month per local biody for rovuiutio
between 5 Lakh nnd 10 Lakh and Rs. 1 Lakh pei movth our ik loed!
hody from 01.04 2020 tll compliance.

SharivEnghskd e
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______________

___________________________________________________________

Continued failure of every local body on the subject of commencing the

work of legacy waste sites remediation from 01.04.2020 tiil compliance

will result in liability to pay compensation at the rate of Rs. 10 Lakh per

month per local body for population of above 10 Lakh and Rs. | Lakh

per month per other local body. d

3. Commencement of setting up of STPs by 31.03.2020- Compensation is
payable for failure to do so at the rate of Rs. 05 Lakh per month per STP
by concerned local bodies/State (in terms of orders dated 28.08.2019 in
OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef.
01.04.2020.

4. Commissioning of STPs — 31.03.2021. Compensation is payable Jfor

e
@

i Jailure to do so at the rate of Rs. 10 lakh per month per STP by
" concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
it O.A. No. 593/2017 and 06.12.2019 in O.A. No. 673/2018) w.ef
s 01.04.2021.

8 5

- Interim measures for phytoremediation/bioremediation etc. in respect of
100% sewage to reduce the pollution load on recipient water bodies
shall be undertaken by 31.03.2020. Compensation is payable for failure
to do so at the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017
and 06.12.2019 in O.A. No. 673/2018) w.e f. 01.04.2020

WHEREAS, State PCB has been directed by NGT vide order dated
28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020,

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed in
Para 36(a) that "if the local bodies are unable to bear Jinancial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies."

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in pas..
WHEREAS, gross »inf tion of many »eovision of various environment acts

are seen during visit of N i committee on dated 17.11.2022.

WHEREAS, you have not complied with the tasks and timelines given by

The Hon'ble NGT, therefore you are liable to pay environmental compensation for

period 01.07.2021 to 30.06.2023 as per table given below:- '

T Non Compliance

-

EEEE——— T

1L | Distriet | Rules 22 of SWM Rules | Legacy } Bioremediation of | Commencement of 1|
Name | | | Waste | Drins | STPinsiallatioe |
S ] S.No.of | Compensat | Disposal | No. of | Compensatic] No | Compensatio
! Non I ion (Rs in J Compensatio, Drains, n(Rsin | of | a(Rsin
! Compliance | Lakh) | o | | Lakhj  STPs|  fakh)
Dindori If"r_nd!—on | 4,8.10 ] 24 | #H i 3 360 ’..__!___E_____'::.
Nkord binglishd 5 \
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£ mail:ropebshahadol@gmail.com
‘3’911 are l‘iereby given an opportunity of 15 days to submit your
!‘C”Pi‘)’f Obje_C“C'ﬂS (if any) pertaining to above stated non compliance and deposition
E of the levied environmental compensation amount for the period of 01.07.2021 o
30.06.2023.

‘ In case no reply is received within 15 days from the date of issue of this
notice, above proposed environmental compensation shall be confirmed and action
1s also liable to be initiated against the responsible officers under section- 17 of the
V'nvironmental (Protection) Act, 1986.

This issue with the approval of the competent authority. Kindly
acknowledge the receipt of this letter. il

-

/

(Sanjeev Kumar Mehra)
Regional Officer
MP Pollution Conirol Board

¢ Shahdol [M.P.]

FlL.No. 183(} MPPCB/RO/SDL/2023 Datedx708/2023

Copy To:-

i. The Member Secretary, M.P. Pollution Control Board, Head Office, Bhopal
(M.P.) for information please.
District Collector, Collector Office, Distt.-Dindori (M.P) with request to
Issuance recovery wrt our letter no. 1522 dated 13.08.2023.

[
Sanjee Kidm Mehra)
Regional Officer
MP Pollation Control Board
gt %~ Shahdol [M.P.]

-~
i
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e ——— REGIONAL OFFICE
N M.P. POLLUTION CONTROL BOARD
< ol
Gortara Bypass, Budhar Road, Shahdol (M.P-) 48400

.................
..............................

e
The Chief Municipal Officer,

Nagar Parisad.

Dindori,
District- Dindori (M.P.) )
b Imposition of Environment Compensation for the period
tions of the

01.07.2023 (o 31.10.2023 due to violation of dir:e-c tid
Hon'ble National Green Tribunal and the provisions of Soli

Waste Management Rules, 2016 U/s 5 of Environment
(Protection) Act, 1986 Notice Thereof.

Ref: - |. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.

606/2018 "Compliance of Municipal Solid Waste Management

Rules, 2016."
2. Head office order No. 198/Legal/PCB/2023 Bhopal dated

11.08.2023
. Hon'ble NGT Case No. 71/2023 order dated 31.10.2023

L

Whereas MP Pollution Control Board (MPPCR) is a statutory body
constituted under section 4 of the water (Prevention & Control of Pollution) Act,
1974 and has been entrusted with the responsibilities of enforcement of the

Environment Laws in the State.
WHEREAS. Regional Officer, MPPCB is authorised to impose

environmental compensation vide above referred MPPCB, HO, Bhopal order no.

198 dated 11.08.2023.
WHEREAS. vou are the Nagar Parishad and it is the mandatory duty of

Urban Local Bodies/Cantonment Board to comply with the solid waste
maznagement Rules, 2016. as well as management & treatment of sewage of the

151 & 10 protect the natural water bodies from pollution as per provision of water
(#renention & Control of Pollution) Act, 1974.

Ld b s

WHEREAS, you are discharging untreated sewage from town into Narmada
river. which is violation of section 24 of Water (Prevention & Control of Pollution)
Act, 1974,

WHEREAS, you have not obtained authorization as per the provision of

Solid W aste Management Rules, 2016 from the MPPCB.
WHEREAS, as per order on dated 31.10.2023 in case no 71/2023 (Shri

Kintikumar Sadashiv Bhatt V/s Narmada Water Resource Department & Others),
Hon'ble NGT, Zonal Bench, Bhopal has issued instruction to respective Regional
Officer to assess environmental compensation wrt discharge of untreated seviage
in Narmada River in Amarkantak & Dindori Town.

Skori/English/ 39 .\
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% Gortara Bypass, Budhar Road, Shahdol (M.P.)

E mail:ropcbshahadol@gmail.com
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--------------------------

- s==

WHEREAS, in OA No. 606/2018, "compliance of Solid Waste o Tl
R’f""s- 2016 and other environment issues, Hon'ble National Green .H ’
P"lncipa Bench, New Delhi has directed on 17.01.2020 & 25.02.2020 that:-

L. After 31.03.2020 Jailure to comply with Rule 22 of SWM Rules, fr ik
Serial No. | lo 10, every local body shall be liable to pay Compﬁ‘"fﬂ"' ion
at the rate of Rs. 10 1.akh per month per local body for population | of
above 10 Lakn Rs 5 Lakh per month per local body for population
between S Lakh and 10 Lakh and Rs. | Lakh per month per other local
body: from 01.04 2020 till compliance.

Continyed Jailure of every local body on the subject of commencing the

work of legacy waste Sites remediation from 0].04.2020 till compliance

will result in liability to pay compensation al the rate of Rs. 10) Lakh per
month per local body Jor population of above 10 Lakh and Rs. | Lakh
per month per other local body.

- Commencemeny of setting up of STPs by 31.03.2020- Compensation is
payable for failure 1o do so at the rate of Rs. 05 Lakh per month per STP
bv concerned local bodies/State (in terms of orders dated 28.08.2019 in
04 No. 59312017 and 06.12.2019 in OA4 No. 673/2018) w.ef
01 .04.2020

9. ('fm:«nn'ss?nmng of STPs — 31.03202 1. Compensation is payable for

failure to do so ar the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08. 2019 in
OA. No. 593/2017 and 06.12.2019 in OA4 No. 673/2018) w. ef
1.04.202].

. Interim measures for phyroremedimfom’bioren:ea'fa{ion elc. in respect of
100% sewage 1o reduce the pollution load on recipient water bodies
shall be undertaken by 31.03.2020. Compensation is payable for failure
fo do so at the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in rerms of orders dated 28.08.20]9 th O.A. No. 593/20]7
and 06.12.2019 in O.4. No. 673/2018) wef 01.04.2020

WHEREAS, Siate PCB has been directed by NGT vide order dated
28.02.2020 10 assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criterja.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed in
Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies." '

WHEREAS, there is no change in ground reality as observed during
inspution done by our officer's iime to time in past,

WHEREAS, gross violation of many provision of various environment acts
are seen during visit of NGT committee on dated 17,1 1.2022.
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g S REGIONAL OFFICE AT § B
“ﬂ%‘;ﬂ;—"‘" M.P. POLLUTION CONTROL BOARD ;‘?f/ LifE

Gortara B)’P?SS, Budhar Road, Shahdol (M.P.) 484001
I mail:ropchshahadol wgmail.com

...............

............

.........................................................
.......................

. WHEREAS, you have not complied with the tasks and timelines given by
lh'_: Hon'ble NGT, therefore you are liable 1o pay environmental compensation for
period 01.07.2023 0 31.10.2023 as per table given below:-

Non Compliance

. ULB | District | Rules 22 of SWM Rules -_“l.cga{:y- | “Bioremediation of Commencement of ot
MR 1 L | Wasle i : Drains -1 installation ¥R
| i SNo.of Compensal Disposal | No.of | Cumpt:nsatiui No (,nmp}fn;:i:n Lian
! [ Non ion (Rs in | Compcnsalio| Drains n(Rsin | of | nf "h

booeee ol | Compliance lakh) | n . Lakh) | STPs |  Lakh) )
| Dindori | Ilinduri [ 4, 3_“3'__1 4 —1—— --.-4_“- i: 3._. —— 1 ;_____ﬂ.u_ iy

You are hereby given an opportunity of 15 days to submit LDV
reply/objections (if any) pertaining to above stated non compliance and deposition
of the levied environmental compensation amount for the period of 01.07.2023 to
31.10.2023.

In case no reply is received within 15 days from the date of issue of l_hiS
notice, above proposed environmental compensation shall be confirmed and action
is also liable to be initiated against the responsible officers under section- 17 of the
Environmental (Protection) Act, 1986.

This issue with the approval of the competent authority. Kindly
acknowledge the receipt of this letter.

w - Regional Officer
MP Pollytion Control Board

Shahdol [M.P.]
F1.No. MPPCB/RO/SDL/2023 Dated /1172023
Copy To:-

I. The Member Secretary, M.P. Pollution Control Board, Head Office, Bhopal
(M.P.} for information please.

2. District Collector, Collector Office, Distt.-Dindori (M.P) with request to
Issuance recovery wrt our letter no. 1522 dated 18.08.2023.

3. Director (Environment), (Legal Section In-Charge), MPPCB, HO, Bhopal
(M.P.) for information pleases.

Sanjeev Kumar Mehra)
Regional Officer
MP Pollution Control Board
Shahdol [M.P.]

SkorlEnglish/ os
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] MADHYA PRADESH POLLUTION CONTINM%H%F R-8/2

NS
A e Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
-\ Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail.com
No. /ROPCB/2023 Jabalpur, Date: [ 12023
To,

The Chief Municipal Officer
Nagar Palika Parishad Mandla
Dist- Mandla

Sub-Imposing Environmental Compensation for period 01/07/2021 to 31/12/2021 due
to violation of directions of the Hon'ble NGT and the provision of Solid Waste
Management Rules 2016 U/s 5 of Environment (Protection) Act 1986 Notice
Thereof.

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018
“Compliance of Municipal Solid Waste Management Rules 2016”
2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
4-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been

entrusted with the responsibilities of enforcement of the Environment Laws prevailing in
the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional
Officer, MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental
Compensation.

WHEREAS, you are the Nagar Palika Parishad and it is the mandatory duty of Urban
Local Bodies/Cantonment Board to comply with the Solid Waste Management Rules 2016
as well management & treatment of sewage of the town & to protect the natural water
bodies from pollution as per provision of Water (Prevention & Control of Pollution) Act
1974
WHEREAS you are discharging untreated sewage from town into Narmada River
which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974.

WHEREAS you have not obtained authorization as per the provision of Solid waste
Management Rules 2016 from the MPPCB.

WHEREAS as per the order on dated 31/10/2023 in case no 71/2023 (Kirtikumar
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon'ble NGT, Zonal
Bench Bhopal has issued instruction to respective Regional officer to assess environment
compensation wrt discharge of untreated sewage in Narmada River in Mandla Twon.
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MADHYA PRADESH POLLUTION CONTROL BOARD
o e Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
/4 Phone (0761)-4042780, E- mail:it_romppcbjbp@redifim ail.com

WHEREAS in OA No. 606/2018 “Compliance of Municipal Solid Waste
Management Rules 2016” and other environment issues. Hon’ble National Green Tribunal
Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that:-

I- After 31032020 failure 10 comply with Rules 22 of SWM Rules from serial No. 1
10 10 every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh
per month per local body for population at benveen 5 lakh and 10 Lakh and Rs. 1
Lakh Per month per other local body from 01042020 till compliance.

2. Continued failure of every local body on the subject of commencing the work of
legacy wasle sites remediation from 01042020 ill compliance will result in
liability to pay compensation al the rate of Rs. 10 Lakh per month local body for
population of above 10 Lakha and 1 Lakh per month per other local body.

3. Commencement of setiling up to STPs by 31 032020- compensation in payable for
failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local
bodies/'State (in terms of orders dated 28 08 2019 in OA No. 5932017 and
06122019 in O.A. No. 673:2018) wef 01 042021

4= Commencement of settling up 1o STPs by 31.03/2021- compensation in payable for
failure to do so at the rate of Rs. 10 Lakh per month per STP by concerned local
bodies State (in terms of orders dated 28082019 in OA No. 5932017 and
06 122019 in O.A. No. 673:2018) w.e.f. 01 042021

5- Interims measures for phytoremediation pioremediation etc. in respect of 100%
sewage [0 reduce (he pollution load on recipient water bodies shall be undertaken
by 31/03:2020. Compensation in payable for failure 1o do so at the rate of Rs. 5
Lakh per month per drain by concerned local bodies State (in terms of orders dated
28082019 in OA No. 3932017 and 06 122019 in O.A. No. 673 2018) w.e.f.
0104 2020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to
assess and recover the amount of compensation liable to be paid by the Urban Local Bodies
on the basis of above criteria.

WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy
of compensation from 01/04/2020 to 01/07/2020.

And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a)
that “if the local bodies are unable to bear financial burden, the liability will be of the State
Government with liberty (o lake remedial action againsi the erring local bodies”

WHEREAS there is no change in ground reality as observed during inspection done
by our officer’s time to time in past.
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MADHYA PRADESH POLLUTION CONTROL BOARD
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail.com

WHEREAS as per report of the site inspection dated 03/02/2022 carried by the
MPPCB you have not complied with the tasks and timelines given by Hon’ble NGT

therefore you are liable to pay environmental compensation in the period 01/07/2021 to
31/12/2021 as per table given below:-

| o - - o Non-éomplian?: B == —
ULB District | Rules 22 of SWM Rules | Legacy waste | Bioremediation of | Commencement of  Total

Name | 2016 | disposal | Drains_ ‘STPinstallation | Rs.
'S No of | Compensation compensation | No of | Compensation | No | Compensation | In
| | non- ' (Rs InLakh) | inRs, | Drain | in Rs. "of | (Rs InLakh) | lakh
.| compliance | l. | - lstes
Mandla | Mandla | 2410 | NA | NA — T [ NA [0 | 10 [120

You are, hereby, given an opportunity of 15 days to submit your reply/objection (if
any) pertaining to above stated on non-compliance and deposition of the levied
environmental compensation amount for the period of 01/07/2021 to 3 1/12/2021.

In case no reply is received within 15 days from the date of issue of this notice,
above proposed environmental compensation shall be confirmed and action is also liable
to be initiated against the responsible officers under section-17 of the Environmental
(Protection) Act 1986.

For and on behalf of MPPCB

(Alok Kuré Jain)

Regional Officer
Endt.No.:- 2 349 /HOPCB/2023 Jabalpur, Date: / /
Copy to:- | 28t 2%

I- Member Secretary, M.P. Pollution Control Board Bhopal for information.
2- The District Collector, Mandla for information and necessary action.
3 Director (Environment) Legal Section, M.P. Pollution Control Board Bhopal for
information. p \(

(Alok Kumar Jain)
Regional Otficer
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= MADHYA PRADESH POLLUTION CONTROL BOARD

- o A Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E- mail:it_romppcbjbp/@rediffmail.com
No. /ROPCB/2023 Bhopal, Date: /12023
To,

The Chief Municipal Officer
Nagar Palika Parishad Mandla
Dist- Mandla

Sub-Imposing Environmental Compensation for period 01/07/2022 to 31/10/2023
due to violation of directions of the Hon'ble NGT and the provision of Solid
Waste Management Rules 2016 U/s S of Environment (Protection) Act 1986
Notice Thereof.

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018
“Compliance of Municipal Solid Waste Management Rules 2016”
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
3-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the Water (Prevention & Control of Pollution) Act, 1974
and has been entrusted with the responsibilities of enforcement of the Environment Laws
prevailing in the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional
Officer. MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing
Environmental Compensation.

WHEREAS, you are the Nagar Palika Parishad and it is the mandatory duty of
Urban Local Bodies/Cantonment Board to comply with the Solid Waste Management
Rules 2016 as well management & treatment of sewage of the town & to protect the
natural water bodies from pollution as per provision of Water (Prevention & Control of
Pollution) Act 1974

WHEREAS you are discharging untreated sewage from town into Narmada River
which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974,

WHEREAS you have not obtained authorization as per the provision of Solid
waste Management Rules 2016 from the MPPCB.

WHEREAS as per the order on dated 31/10/2023 in case no 71/2023 (Kirtikumar
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon’ble NGT,
Zonal Bench Bhopal has issued instruction to respective Regional officer to assess

environment compensation wrt discharge of untreated sewage in Narmada River in
Mandla Twon.
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MADHYA PRADESH POLLUTION CONTROL BOARD
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail.com

WHEREAS in OA No. 606/2018 “Compliance of Municipal Solid Waste
Management Rules 2016” and other environment issues. Hon’ble National Green
Tribunal Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that:-

I- After 31 03:2020 failure 10 comply with Rules 22 of SWM Rules from serial No. 1
10 10 every local body shall be liable to pay compensation al the rate of Rs. 10
Lakh per month per local body for population at between 5 lakh and 10 Lakh and
Rs. 1 Lakh Per month per other local body from 01 04:2020 till compliance.

2- Continued failure of every local body on the subject of commencing the work of
legacy waste sites remediation from 01/04/2020 ull compliance will result in
liability 1o pay compensation at the rate of Rs. 10 Lakh per month local body for
population of above 10 Lakha and 1 Lakh per month per other local body.

3- Commencement of setiling up to STPs by 31/03/2020- compensation in payable for
failure 1o do so at the rate of Rs. 5 Lakh per month per STP by concerned local
bodies Siate (in terms of orders dated 28082019 in OA No. 5932017 and
06/12:2019 in O.A. No. 673/2018) w.e.f. 01/04/2021

4- Commencement of settling up 1o STPs by 31/03/2021- compensation in payable for
failure to do so at the rate of Rs. 10 Lakh per month per STP by concerned local
bodies State (in terms of orders dated 2808201 9 in OA No. 5932017 and
06122019 in O.A. No. 6732018) w.e.f. 01.04 2021

5- Interims measures for phytoremediation bioremediation elc. in respecl of 100%
sewage to reduce the pollution load on recipient water bodies shall be undertaken
by 31/03/2020. Compensation in payable for failure 10 do so at the rate Of Rs. 5
Lakh per month per drain by concerned local bodies State (in terms of orders
dated 28082019 in OA No. 5932017 and 06122019 in O.A. No. 673 2018)
w.e.f 01.042020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to
assess and recover the amount of compensation liable to be paid by the Urban Local
Bodies on the basis of above criteria.

WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for
levy of compensation from 01/04/2020 to 01/07/2020.
And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in Para 36
(a) that “if the local bodies are unable 1o bear financial burden, the liability will be of the
State Government with liberty to take remedial action against the erring local bodies™

WHEREAS there is no change in ground reality as observed during inspection done
by our officer’s time to time in past.
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e MADHYA PRADESH POLLUTION CONTROL BOARD
avan Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
-\ Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail.com

WHEREAS as per report of the site inspection dated 08/ 1/2023 carried by the
MPPCB you have not complied with the tasks and timelines given by Hon’ble NGT
therefore you are liable to pay environmental compensation in the period 01/01/2022 to
31/10/2023 as per table given below :-

Non-Compliance

"ULB | District | Rules 22 of SWM Rules ‘ Legacy waste | Bioremediation of | Commencement  of | Total
Name 12016 N | disposal Drains STP installation ' Rs.
S No of | Compensation | compensation | No Compensation | No | Compensation In
non- (Rs In Lakh) |inRs of in Rs. of (Rs. In Lakh) | lakh
| compliance | I | Drain | STPs
Mandla Mandla [ 2410 | NA | NA 02 | NA [ 02 | 440 | 440

You are, hereby, given an opportunity of 15 days to submit your reply/objection
(if any) pertaining to above stated on non compliance and deposition of the levieid
environmental compensation amount for the period of 01/01/2022 to 31/10/2023.

In case no reply is received within 15 days from the date of issue of this notice,
above proposed environmental compensation shall be confirmed and action is also liable
to be initiated against the responsible officers under section-17 of the Environmental
(Protection) Act 1986.

For and on behalf of MPPCB

/

(Alok Kumar Jain)
Regional Officer
Endt.No.:- 2% Z0/A0PCB/2023 Jabalpur, Date: / /
Copy to:- 2ulnl2%
I- Member Secretary, M.P. Pollution Control Board Bhopal for information.
2- The District Collector, Mandla for information and necessary action.
3~ Directiof (Environment) Legal Section, M.P. Pollution Control Board Bhopal for
information.
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] MADHYA PRADESH POLLUTION CONTROL BOARD

T

T Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur

-\ Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail.com
No. /ROPCB/2023 Jabalpur, Date: [ 12023
To,

The Commissioner
Nagar Palik Nigam Jabalpur
Dist- Jabalpur

Sub-Imposing Environmental Compensation for period 01/07/2021 to 31/12/2021 due
to violation of directions of the Hon'ble NGT and the provision of Solid Waste
Management Rules 2016 U/s 5 of Environment (Protection) Act 1986 Notice
Thereof.

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018
“Compliance of Municipal Solid Waste Management Rules 2016”
2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
4-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023

WHEREAS, MP Pollution Control Board (MPPCB) 1s a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in
the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional
Officer, MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental
Compensation.

WHEREAS, you are the Nagar Nigam Jabalpur and it is the mandatory duty of
Urban Local Bodies/Cantonment Board to comply with the Solid Waste Management
Rules 2016 as well management & treatment of sewage of the town & to protect the natural
water bodies from pollution as per provision of Water (Prevention & Control of Pollution)
Act 1974

WHEREAS you are discharging untreated sewage from town into Narmada River
which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974.

WHEREAS you have not obtained authorization as per the provision of Solid waste
Management Rules 2016 from the MPPCB.

WHEREAS as per the order on dated 31/10/2023 in case no 71 2023 (Kirtikumar
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon’ble NGT, Zonal
Bench Bhopal has issued instruction to respective Regional officer to assess environment
compensation wrt discharge of untreated sewage in Narmada River in Jabalpur Twon.
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— MADHYA PRADESH POLLUTION CONTROL BOARD
T Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur

N\~ Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail.com

WHEREAS in OA No. 606/2018 “Compliance of Municipal Solid Waste
Management Rules 2016™ and other environment issues. Hon’ble National Green Tribunal
Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that:-

I- After 31 03 2020 failure 10 comply with Rules 22 of SWM Rules from serial No. |
10 10 every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh
per month per local body for population at between 5 lakh and 10 Lakh and Rs. 1
Lakh Per month per other local body from 01:04 2020 till compliance.

2- Continued failure of every local body on the subject of commencing the work of
legacy waste sites remediation from 01 042020 1ill compliance will result in
liability to pay compensation at the rate of Its. 10 Lakh per month local body for
population of above 10 Lakha and 1 Lakh per month per other local body.

3- Commencement of setiling up to STPs by 3103 2020- compensation in payable for
failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local
bodies State (in terms of orders dated 2808 2019 in ( )A No. 3932017 and
06122019 in O.A. No. 673:2018) w.e.f. 01 04 2021

4- Commencement of settling up to STPs by 31.03 2021~ compensation in payable for
failure fo do so at the rate of Rs. 10 Lakh per month per STP by concerned local
bodies State (in terms of orders dated 28 082019 in OA No. 5932017 and
06122019 in O.A. No. 673/2018) w.c.f. 01 042021

5- Interims measures for phytoremediation bioremediation elc. in respect of 100%
sewage 1o reduce the pollution load on recipient waier bodies shall be undertaken
by 3103 2020. Compensation in payable for failure 1o do so at the rate of Rs. 5
Lakh per month per drain by concerned local bodies State (in terms of orders dated
28082019 in OA No. 5932017 and 0612 2019 in O.A. No. 673 2018) w.e.f.
01042020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to

assess and recover the amount of compensation liable to be paid by the Urban Local Bodies
on the basis of above criteria.

WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy
of compensation from 01/04/2020 to 01/07/2020.
And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a)
that “if the local bodies are unable o bear financial burden, the liability will be of the State
Government with liberty o take remedial action against the erring local bodies”

WHEREAS there is no change in ground reality as observed during inspection done
by our officer’s time to time in past.
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MADHYA PRADESH POLLUTION CONTROL BOARD
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, F- mail:it_romppchjbp@rediffmail.com

WHEREAS as per report of the site inspection dated 03/02/2022 carried by the
MPPCB you have not complied with the tasks and timelines given by Hon’ble NGT
therefore you are liable to pay environmental compensation in the period 01/07/2021 to
31/12/2021 as per table given below: -

—

Non-Compliance

'ULB | District | Rules 22 of SWM Rules Legacy waste | Bioremediation of | Commencement  of | Total
Name | 2016 | disposal Drains STP installation Rs.
i \ 'S. No of ‘ Compensation | compensation | No of | Compensation | No | Compensation | In
\ ' non- | (Rs. In Lakh) | in Rs, Drain | in Rs, of | (Rs.InLakh) | lakh
_ | compliance | ' ‘ STPs ‘
_Jabalpur | Jabalpur | 2410 | NA N.A 03 | NA [ 03[ 180 180

You are, hereby, given an opportunity of 15 days to submit your reply/objection (if
any) pertaining to above stated on non-compliance and deposition of the levied
environmental compensation amount for the period of 01/07/2021 to 31/12/2021.

In case no reply is received within 15 days from the date of issue of this notice,
above proposed environmental compensation shall be confirmed and action is also liable
to be initiated against the responsible officers under section-17 of the Environmental

(Protection) Act 1986.

For and on behalf of MPPCB

A/

(Alok Kumar Jain)

Regional Officer
Endt.No.::23 Y0 /HOPCB/2023 Jabalpur, Date: / /

Copy to:- 23/”)‘23
1- Member Secretary, M.P. Pollution Control Board Bhopal for information.
2- The District Collector, Jabalpur for information and necessary action.
-3 Director (Environment) Legal Section, M.P. Pollution CO?U | Board Bhopal for
information. ({\
(ﬁwn‘m\mar Jain)
Regional Officer
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T R~ MADHYA PRADESH POLLUTION CONTROL BOARD
N7 Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
v Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffm ail.com
No. /ROPCB/2023 Bhopal, Date: /12023
To,

The Commissioner
Nagar Palik Nigam Jabalpur
Dist- Jabalpur

Sub-Imposing Environmental Compensation for period 01/07/2022 to 31/10/2023
due to violation of directions of the Hon'ble NGT and the provision of Solid
Waste Management Rules 2016 U/s 5 of Environment (Protection) Act 1986
Notice Thereof.

Ref- I- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018
“Compliance of Municipal Solid Waste Management Rules 2016”
2-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
3-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the Water (Prevention & Control of Pollution) Act, 1974

and has been entrusted with the responsibilities of enforcement of the Environment Laws
prevailing in the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional
Officer, MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing
Environmental Compensation.

WHEREAS, you are the Nagar
Urban Local Bodies/Cantonment Boar
Rules 2016 as well management & tr
natural water bodies from pollution as
Pollution) Act 1974

Nigam Jabalpur and it is the mandatory duty of
d to comply with the Solid Waste Management
eatment of sewage of the town & to protect the
per provision of Water (Prevention & Control of

WHEREAS you are discharging untreated sewage from town into Narmada River
which is violation of section 24 of Water (Prevention & C ontrol of Pollution) Act 1974

WHEREAS you have not obtained authorization as
waste Management Rules 2016 from the MPPCB,

WHEREAS as per the order on dated 3 1/10/2023 in case
Sadashiv Bhatt V/s Narmad

per the provision of Solid

no 71/2023 (Kirtikumar

| : . nt & others ) Hon'ple NGT,
a5 1ssued instruction to respectiv Regional officer to assess

environment compensation wrt dischar :

ischarge of untreated sewape ; :
: S age . .
Jabalpur Twon. g¢ in Narmada River in
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MADHYA PRADESH POLLUTION CONTROL BOARD
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail.com

WHEREAS in OA No. 606/2018 “Compliance of Municipal Solid Waste
Management Rules 20167 and other environment issues. Hon’ble National Green
Tribunal Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that:-

1- After 31032020 failure 1o comply with Rules 22 of SWM Rules from serial No. 1
10 10 every local body shall be liable 10 pay compensation al the rale of Rs. 10
Lakh per month per local body for population at between 5 lakh and 10 Lakh and
Rs. 1 Lakh Per month per other local body from 01042020 till compliance.

2- Continued failure of every local body on the subject of commencing the work of
legacy waste sites remediation from 01/04/2020 till compliance will result in
liability to pay compensation at the rate of Rs. 10 Lakh per month local body for
population of above 10 Lakha and 1 Lakh per month per other local body.

3- Commencement of setiling up 1o STPs by 31 03 2020- compensation in payable for
failure 10 do so at the rate of Rs. 5 Lakh per month per STP by concerned local
bodies/State (in terms of orders dated 28082019 in OA No. 5932017 and
06122019 in O.A. No. 673/2018) w.e.f 01042021

4- Commencement of settling up to STPs by 31:03/2021- compensation in payable for
failure 1o do so at the rate of Rs. 10 Lakh per month per STP by concerned local

bodies State (in terms of orders dated 28 08 2019 in 04 No. 593 2017 and
06 122019 in O.A. No. 673:2018) w.e.f. 01:042021

5- Interims measures for phytoremediation’bioremediation eic. in respecl of 100%
sewage 1o reduce the pollution load on recipient water bodies shall be undertaken

by 31:03:2020. Compensation in payable for failure to do so al the rate of Rs. 5
Lakh per month per drain by concerned local bodies State (in terms of orders
dated 28 082019 in OA No. 5932017 and 06 12 2019 in O.A. No. 673 2018)
w.ef 01042020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to
assess and recover the amount of compensation liable to be paid by the Urban Local
Bodies on the basis of above criteria.

WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for
levy of compensation from 01/04/2020 to 01/07/2020.

And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in Para 36
(a) that “if the local bodies are unable 1o bear financial burden, the liability will be of the
State Government with liberiy to take remedial action against the erring local bodies”

WHEREAS there is no change in ground reality as observed during inspection done
by our officer’s time to time in past.
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MADHYA PRADESH POLLUTION CONTROIL, BOARD
Scheme No. 05 Plot No, 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, - mail:it_romppebjbp@rediffmail.com

WHEREAS as per report of the site inspection dated 07/11/2023 carried by the
MPPCB you have not complied with the tasks and timelines given by Hon’ble NGT

therefore you are hable to pay environmental compensation in the period 01/01/2022 to
31/10/2023 as per table given below: -

Non-Compliance '

"ULB | Distnet | Rules 22 of SWM Rules | Legacy waste | Bioremediation of | Commencement  of | Total |
Name | 2016 disposal Drains STP installation | Rs. |
S No of Compensation | compensation | No Compensation | No | Compensation | In ‘
non- | (Rs. In Lakh) | m Rs, of in Rs. of | (Rs. InLakh) | lakh
~ compliance | Drain | | STPs !
“Jabalpur | Jabalpur | 2.4.10 . NA | NA | 03 ’ NA 03 660 | 660

You are, hereby, given an opportunity of 15 days to submit your reply/objection
(if any) pertaining to above stated on non-compliance and deposition of the levied
environmental compensation amount for the period of 01/01/2022 to 31/10/2023.

In case no reply is received within 15 days from the date of issue of this notice,
above proposed environmental compensation shall be confirmed and action is also liable
to be mmtiated against the responsible officers under section-17 of the Environmental
(Protection) Act 19806.

For and on behalf of MPPCB

s

(Alok Kumar Jain)

Regional Officer
Endt.No.:- 2%25 ROPCB/2023 Jabalpur, Date: / /

Copy to:- 2un) 2%
1- Member Secretary, M.P. Pollution Control Board Bhopal for information.
2- The District Collector, Jabalpur for information and necessary action.
\ 3¢ Directioft (Environment) Legal Section, M.P. Pollution Control Board Bhopal for
information.

(: umar Jain)
Regitnal Officer
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e~ MADHYA PRADESH POLLUTION CONTROL BOARD
A Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail.com
No. /ROPCB/2023 Jabalpur, Date: [ 12023
To,

The Chief Municipal Officer
Nagar Parishad Bhedaghat
Dist- Jabalpur

Sub-Imposing Environmental Compensation for period 01/07/2021 to 30/09/2023 due
to violation of directions of the Hon'ble NGT and the provision of Solid Waste
Management Rules 2016 U/s 5 of Environment (Protection) Act 1986 Notice
Thereof.

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018
“Compliance of Municipal Solid Waste Management Rules 2016”
2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
4-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023

WHEREAS, MP Pollution Control Board (MPPCB) i1s a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in
the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional
Officer, MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental
Compensation.

WHEREAS, you are the Nagar Palika Parishad and it is the mandatory duty of Urban
Local Bodies/Cantonment Board to comply with the Solid Waste Management Rules 2016
as well management & treatment of sewage of the town & to protect the natural water
bodies from pollution as per provision of Water (Prevention & Control of Pollution) Act
1974
WHEREAS you are discharging untreated sewage from town into Narmada River
which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974,

WHEREAS you have not obtained authorization as per the provision of Solid waste
Management Rules 2016 from the MPPCB.

WHEREAS as per the order on dated 31/10/2023 in case no 71/2023 (Kirtikumar
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon’ble NGT, Zonal
Bench Bhopal has issued instruction to respective Regional officer to assess environment
compensation wrt discharge of untreated sewage in Narmada River in Bhedaghat Twon.
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MADHYA PRADESH POLLUTION CONTROL BOARD
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E- mail:it_romppchjbp@rediffmail.com

WHEREAS in OA No. 606/2018 “Compliance of Municipal Solid Waste

Management Rules 2016 and other environment issues. Hon’ble National Green Tribunal
Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that:-

/-

o
1

L%

4+

L8

After 3103 2020 failure 1o comply with Rules 22 of SWM Rules from serial No. |
to 10 every local body shall be liable 10 pay compensation at the rate of Rs. 10 Lakh
per month per local body for population at between 5 lakh and 10 Lakh and Rs. 1
Lakh Per month per other local body from 01042020 till compliance.

Continued failure of every local body on the subject of commencing the work of
legacy waste sites remediation Srom 01042020 till compliance will result in
liability to pay compensation at the rate of Rs. 10 Lakh per month local body for
population of above 10 Lakha and 1 Lakh per month per other local body.
Commencement of settling up to STPs by 3103 2020- compensation in payable for
Jailure 1o do so at the rate of Rs. 5 Lakh per month per STP by concerned local
bodies/State (in terms of orders dated 28082019 in OA No. 393 2017 and
06122019 in O.A. No. 673/2018) w.e.f 01 042021

Commencement of setiling up to STPs by 31:03/2021- compensation in payable for
Jailure 10 do so at the rate of Rs. 10 Lakh per month per STP by concerned local
bodies/State (in terms of orders dated 28 082019 in OA No. 593 2017 and
06/12:2019 in O.A. No. 673/2018) w.e.f. 01 042021

Interims measures for phyloremediation bioremediation eic. in respect of 100%
sewage (0 reduce the pollution load on recipient water bodies shall be undertaken
by 31/03:2020. Compensation in payable for failure to do so at the rate of Ks. 3
Lakh per month per drain by concerned local bodies State (in terms of orders dated
28082019 in OA No. 5932017 and 06 12 2019 in O.A. No. 673 2018) w.e.f
01:04.2020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to

assess and recover the amount of compensation liable to be paid by the Urban Local Bodies

on the basis of above criteria.

WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy

of compensation from 01/04/2020 to 01/07/2020.
And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a)

that

“if the local bodies are unable to bear financial burden, the liabiliy will be of the State

Government with liberty to take remedial action against the erving local bodies ™

WHEREAS there 1s no change in ground reality as observed during inspection done

by our officer’s time to time in past.
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Mm MADHYA PRADESH POLLUTION CONTROL BOARD
L\ 4 Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E- mail:it_romppcbjbp@rediffmail.com

WHEREAS as per report of the site inspection dated 08/11/2023 carried by the
MPPCB you have not complied with the tasks and timelines given by Hon’ble NGT

therefore you are liable to pay environmental compensation in the period 01/07/2021 to
30/09/2023 as per table given below:-

E— e - ___Non-Cmnpliancc o o _
ULB WDlstrlc{ Rules 22 of SWM Rules | Legacy waste | Bioremediation of | Commencement  of | Total

Name L2016 | disposal ‘ Drains _.‘_ST]L“SH‘U@”__ | Rs.
’>5 No of | Compensation | compensation No of | Compensation | No | Compensation In
non- | (Rs. In Lakh) | inRs Drain | in Rs. | of | (Rs. In Lakh) | lakh
| | | compliance , | _ STPs | | -
| Mandla | Mandla | 2.4,10 NA | NA | 0l | NA [01 [ 28 280

You are, hereby, given an opportunity of 15 days to submit your reply/objection (if
any) pertaining to above stated on non-compliance and deposition of the levied
environmental compensation amount for the period of 01/07/2021 to 30/09/2023.

In case no reply is received within 15 days from the date of issue of this notice,
above proposed environmental compensation shall be confirmed and action is also liable
to be initiated against the responsible officers under section-17 of the Environmental
(Protection) Act 1986.

For and on behalf of MPPCB

(Alok Iéiar Jain)

‘ Regional Officer
Endt.No.:- 23UY /HOPCB/2023 Jabalpur, Date: /

/

Copy to:- 28/ 1)) 2 %

I- Member Secretary, M.P. Pollution Control Board Bhopal for information.

2- The District Collector, Mandla for information and necessary action.
3= Director (Environment) Legal Section, M.P. Pollution Control Board Bhopal for

information. N, ' -
(Alok [Kumar Jain)
Regional Officer

33



ANNEXURE R-8/3

— REGIONAL OFFICE, S L|FE
— M.P. POLLUTION CONTROL BOARD, Y

- e o b

W# Plot No. 28 C, Sector New, Industrial Area Mandideep, District - Raisen
Phone No. 07480-292564, E-mail :- romppebmandideep@gmail.com

Sr, No. 2683 MPPCB/ROQO/MND/2023 Dated 23/ || /2023
To,

he Chief Municipal Officer,
Nagar palika Parishad Narmadapuram,
District —- Narmadapuram (M.P.)

Sub:-  Imposition of Environment Compensation for the period 01.07.2021 to 31.10.2023
due to violation of directions of the Hon’ble National Green Tribunal and the
Provision of section 24 of Water (Prevention & control of Pollution) Act, 1974
Notice there of.

Ref — 1. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018

“Compliance of Municipal Soild Waste Management Rules, 2016.”

2. Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023,

3. Hon’ble NGT OA No. 71/2023 order Dated 31.10.2023

00

Whereas MP Pollution control Board (MPPCB) is a Statutory body constituted under
section 4 of the Water (Preventin & control of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws in the State.

Whereas, Regional Officer, MPPCB is authorised to impose environmental compensation
Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023.

Whereas, You are the Nagar Palika Parisad and it is the mandatory duty of Urban Local
Bodies/Cantonment board to comply with the soild waste management Rules, 2016 as well as
management & treatement of Sewage of the town & to protect the natural water bodies from
pollution as per provision of Water (Prevention & control of pollution) Act, 1974.

Whereas, you are discharging untreated sewage from twon into narmada river, Which is
violation of section 24 of Water (Prevention & control of Pollution) Act, 1974,

Whereas, you have not obtained authorization as per the provision of soild waste
Management Rules, 2016 from the MPPCB. .

Whereas, as per order on dated 31,10.2023 In OA no. 71/2023 (shri kirti kumar Sadashiv
Bhat V/s Narmada Waster Resource Department & Other), Hon’ble NGT Zonal Beanch, Bhopal
has issued instruction to respective Regional Officer to assess environment compensation wrt
discharge of untreated Sewage in Narmada river in Narmadapuram Town.

Whereas, in OA No. 606/2018, compliance of Soild Waste Management Rules, 2016 and
Other Environment Issued. Hon'ble National Green Tribunal, Principal Bench, New Delhi Has
directed on 17.01.2020 & 25.02.2023 that :-

1. After 31.03.2020 Failure to cmply with Rule 22 of SWM Rules, From Serial No. I 10 10,
Every local body shall be liable 1o pay compensation at the rate of Rs. 10 Lakh per month
per local body for population of above 10 lakh, Rs. 5 Lakh per month per local body for
Population between 5 Lakh and 10 Lakh and Rs. I lakh per month per other local body from
01.04.2020 till compliance.

2. Continued failure or every local body on the subject of commencing the work of legacy waste
sites remediation from 01,04.2020 till compliance will result in liability to pay compensation
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at the rafe of Rs. 10 Lakh per month per local body for population of above 10 Lakh and Rs.
1 Lakh per month per other local body.

3. Commencemeni of setting up of STPs by 31.03.2020 Compensation is pavable for failure to
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms
of order dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef
01.04.2020.

4. Commissioning of STPs - 31.03.2021. Compensation is payable for failure to do so at the
rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders
dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef
01.04.2021.

2. Interim Measures for Phytoremediation/bioremediation efc. in repect of 100% sewage to
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020
compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain by
concerned local bodies/States (in terms of orders dated 28.08.2019 in OA No. 593/2017 and
06.12.2019 in OA No. 673/2018) w.e.f. 01.04.2020.

Whereas, State PCB has been Directed by NGT vide order dated 28.02.2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of
above criteria,

Whereas, NGT Vide its order dated 14,12.2020 has extended the time line for levy of
compensation from 01.04.2020 to 01.07.2020.

And where as Hon’ble NGT vide its order dated 10.01.2020 has directed in para 36(a)
that "if the local bodies are unable to bear financial burben, the liability will be of the State
Government with liberty to take remedial action against the erving local bodies”.

Whereas, there is no change in ground reality as observed during inspection done by our
officer’s time to time in past,

Whereas, MPPCB vide HO letter No. 174 dt. 24.12.2021 has already directed you to pay
environment compensation of Rs. 162 Lakhs for period of Violation from 01.07.2020 to
31.12.2020 within 15 days from the date of issue of the directions, in the P.D. account number
0517112172019 of addional secretary environment department in vindhyachal Treasury,
Vindhyachal Bhawan Bhopal, which has not been deposited till now after reminders given by HO
MPPCB, Bhopal & RO MPPCB Mandideep.

Whereas, MPPCB vide HO letter No. 1614 dt. 11.05.2022 has already issued the notice
for imposition of environmental compensation of Rs. 72 Lakhs for period of violation from
01.01.2021 to 30.06.2021.

Whereas, you have not complied with the tasks and timelines given by the Hon’ble NGT
and discharge of untreated water into the water bodies sinces there is no sewage treatment plant in
Narmadapuram, therefore you are liable to pay environment compensation for the period
01.07.2021 to 31.10.2023 as per table give below :-

B Non Compliance ‘
ULBs Name ] Distict Bioremediation of Drains | Commencement of STP | Total (Rs
[nstallation | in Lakh)
‘ No.of | Compensation] Noof | Compensatio
Drain (Rs in Lakh) STPs n (Rsin
\ , | Lakh) '
| Narmadapuram | Narmadapuram 01 f 140.00 01 280.00 42000 |
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You are hereby given an opportunity of 15 days to submit your reply/objections (if any)
pertaining to above stated non compliance and deposition of the levied environment compensation
amount for the period of 01.07.2021 to 31.10.2023.

In case no reply is received within 15 days from the date of issue fo this notice, above
proposed environement compensation shall be confirmed and action is also liable to be initiated
against the responsible officers under section-17 of the Environment (protection) Act, 1986.

This issues with the approval of competent authority. Kindly acknowledge the receipt of this letter.

For and On Behalf of
M.P. Pollution Control Board

1 /}t( (A bh%S”ZFﬁfn’:@

J Regional Officer
MP Pollution Control Board
Mandideep, Raisen (M.P.)

ELNo. MPPCB/RO/MND/2023 Dated / /2023
Copy To:-
1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.} for Information Please,
2. Director (Environement), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please.
3. Director (Environement), (Legal Section), MPPCB, Bhopal (M.P.) for Information Please.

/

(Abhay Saraf)
Regional Officer
MP Pollution Control Board
Mandideep, Raisen (M.P.)
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e ANNEXURE R/8-4

—— e,

T M . :
S ADHYAPPRADEsH POLLUTIO BOARD) acritoun
/ aryawaran Parisar, E-5, Arera Col 016 7 477 -
o \ Phone (0755)-2466191, 2464428, Fax "]?55)..1:314;,) I lﬂfﬂ?;"m“-‘;;"'f/ :/m A
0.  174/MSW/HOPCB/2021 Bhopal, Date: 24 /12 /2021
To '
’ l\
> 0 |19

The Chief Municipal Officer, N ’\} L }}/ : d. "ot
Nagar Parishad, {;,j"' A\ ‘;}_C A B2 .
Amarkantak, - .\'\x

Distt.- Anuppur M.P.) w LN %

'ble National Green Tribunal imposing

Sub: Execution of the directions passed by Hon
020 to 31/12/2020 for violating the

Environment Compensation for the period 01/07/2
provisions of Solid Waste Management Rules 2016.

Ref: 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 “Compliance

of Municipal Solid Waste Management rules, 2016
2. This office letter No. 62/HOPCB/2021 Bhopal Dated 01/03/2021

WHEREAS MP Pollution Control Board (MPI.’CB) is a statutory body constituted under
section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws prevailing in the state.

WHEREAS, the power to issue directions under section-5 of the Environment (Protection)
Act, 1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001.

WUECTAS von are the Urban Local Rody- Muiar Miga./ Nagar Paliks Parighad
Nagar Parishad/ Cantonment Board and it is the mandatory duty of Urban Local Bodies/
Cantonment Board to comply with the Solid Waste Management Rules, 2016.

~

WHEREAS, you have not obtained authorization as per the provision of Solid Waste
Management Rules, 2016 from the MPPCB.

% WHEREAS, in OA No. 606/2018 , “Compliance of Solid Waste Management Rules, 2016
and other environment issues”, Hon’ble National Green Tribunal, Principal Bench, New Delhi has

directed on 17/01/2020 & 25/02/2020 that :-

1. Afier 31.03.2020 failure to coniply with Rule 22 of SWM Rules, from Serial No. 1 to 10,
every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month
per local body for population of above 10 lakhs, Rs. 5 lakh per month per local body for
population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other local body

Sfrom 01.04.2020 till compliance.

2. Continued failure of every local body on the subject of commencing the work of legacy
waste sites remediation from 01.04.2020 till compliance will result in liability to pay
compensation at the rate of Rs. 10 lakh per month per local body for population of above
10 lakhs, Rs. 5 lakh per month per local body for population between 5.lakhs and 10 lakhs
and Rs. 1 lakh per month per other local body.

——

3 Commencement of setting up of STPs by 31.03.2020 — Compensation is payable for failure
to do so at the rate of Rs 5§ lokd, per mowth per SIP by concerned loval bouic 2/Stie (in
terms of orders dt 28.08.2019 in O.A N: 593/2017 and 06.12.2019 in OA. 110 . '"’U:r";
w.ef 01.04.2020.
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r om

L BO AzaIEs cesa
HY RADESH POLLUTION CONTRO N L
e Ai’frymiran Parisar, E-5, Arera Colony, Bhopal-462016 ?/ 5 ) -

Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:mswmppeb18@gmail.c ﬂﬁ — \ |
4. Interim measures for phymremedfah‘on/bfaremediarian efc. in rzfspegken T 31,03.2020.-
reduce the pollution load on recipient water bodies shall be un frkh O o dvatn
Compensation is payable for failure to do so at the rate of Rs. 5 ;8 2 §20!9 S . '
by concerned local bodies/States (in terms of orders dated 28.0o.
593/2017 and 06.12.2019 in O.A. No. 673/2018) w.e.f. 01.04.2020.
0 has extended the time line for levy of

%y

WHEREAS, NGT vide its order dated 14/12/202
compensation from 01/04/2020 to 01/07/2020.

WHERFEAS, State PCR has been directed by NGT
and recover the amount of compensation liable to be paid by th
above criteria.

WHEREAS, as per report dated 08.01.2021 and the site inspection dated 05.08.2‘1_8&
01.07.21 carried out by Regional Office, MPPCB, Shahdol, it is observed that you have not complie
with the tasks & timelines given by the Hon’ble NGT for period 30.06.2020 to 31.12.2020 as per

details given below :-

vide order dated 28.02.2020 to as.ses:
e Urban Local Bodies on the basis of

Non Compliance

ULB District | Rule 220f SWM Rules | Legacy | Bioremediation of | Commencementof | Total
2016 Waste Drains STP installation (RsIn

Name disposal lakh)
S.Noof Non | Compe | com pens Noof | Compen | Noof Compens
Compliance | msation | g.on | Drains | sation STPs ation
(Rs In (Rs In (Rs In (Rs In
lakh) lakh) lakh) lakh )

Amarkantak | Anuppur | <3463, 10 6 3 2 &0 0 0 ) |

o

WHEREAS, till date no reply of above referred notice dated 01.03.2021 has been received
from you end. Whereas the Commissioner Urban Administration & Development Department, Govt.
of MP has been requested vide letter no. 167 dt. 12/11/2021 to direct the Urban local bodies to deposit
the amount of environmental compensation. In this respect Additional Commissioner Urban
Administration Directorate has directed you vide letter sha-14/SBM/2021/2150 dt.17-12-2021 to take

{ cognizance and comply as per law;

You are hereby directed to pay Environment Compensation of Rs 72 Lakhs for period of
violation from 01.07.2020 to 31.12.2020 i.e. 06 months within 15 days from the date of issue these
directions, in the P.D. account number 051/1121/2109 of Additiaonal Secretary Environment
Department in Vindhyachal Treasury, Vindhyachal Bhawan Bhopal .

This issues with the approval of the competent authority. Kindly acknowledge the receipt of
this letter.

For and On Behalf of
M.P. Pollution Control Board

(A. Ta)
Member Secreta
Cony to :- £ ry

. The Regional Officer, M. P. Polluiion Conisol Board, Shahdo! for information & necessary ®
action please. 3
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‘No/£3 EIMSWIIOPCR022 Bhopul. Date: « 20/2022

[0 P PR e e il e

To, Ly

The Commissioner/The Chief Municipal Officer, =

Nagar Paik Nigam/Nagar Palika Parishad ,

Nagar Parishad

Distleueenniinnnnn (MLP)

(As per enclosed list)

Sub:  Imposition of Environment Compensation for the period 61.01.2021 (o JIJ.OG...”E{JEI l.]".c !tl

violation of directions of the Hon'ble National Green Vribunal and the pros '“"_”‘f ul‘ {»{:Iltl
Waste Manugement Rules, 2016 U/s 5 of Environmental (Protection) Act,1986: Notice There
of.

Ref: 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 “Compliance of
Municipal Solid Waste Management Rulcs, 2016".
> 2. This office letter No. 174/MSW/HOPCRB/2021 Bhopal Dated 24/12/2021 _
-

WHEREAS MP Pollution Control Board (MPPCB) is a statutory body constituted under section 4
of the Water (Prevention & Contr i Pollution) Act. 1974 and has been entrusted with the responsibilitivs
of enforcement of the Environment Laws in the State.

WHEREAS, the power to issue directions under section=5 of .l|l'..' Environmental (Protection)
Act,1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001,

WHEREAS, you are the Nagar Nigam/ Nagar Palika Parishad / Nagar Parishad/
Cantonment Board and it is the mandatory uy of Uibua Local Bodies! Cantonment Board o cutnply
wiiti the Sulid Waste Management Rules, 2016, as. j el as management & treatment of sewage of the town
& to protect the natural water bodies from pollution,

WHEREAS, you have not obtained authorization as per the provision of Solid Waste Management
Rules, 2016 from the MPPCR. )

WHEREAS, in OA No. 606/2018 , “Compliance of Solid Waste Management Rules, 2016 and

other environment issucs, Hon’ble National Green T ribunal, Principal Bench. New Delhi has directed on
17/01/2020 & 25/02/2020 that :-

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from-Serial No. 1 to 10, every local
body shail be liable 1o pay compensation at the rate of Rs. 10 Lakh per month per local body for
population of above 10 Lakhs, Rs. 5 lakh per month per local body for population between 5 Lakhs
and 10 Lakhs and Rs. 1 lakh per month per-other local body from 01.04.2020 till compliance.

2. Continued faiture of every local body on the subject of commencing the work of legaey waste sites
remediation Jrom 01.04.2020 till compliance will result in liability to pay compensation at the rate
of Rs. 10 lakh per month per local body for population of above 10 Lakhs, Rs. 5 lakh per month per
ic;ca! body for population between 5 Lakhs and 10 Lakhs and Rs. | lakh per month per other local

dy.

)

3. Commencement of setting up of STPs by 31.03.2020 - Compensation is payable for failure to do s

‘ : 0
at the rate of Rs. 5 lakh per month per STP by concerned local bodies/State (in terms of orders dt
28.08.2019 in O.A No 593/2017 and 06. 12.2019 in OA. No 673/2018) w. ef 01.04.2020.

4. Inferim measures for Phytoremediation/bioremediation eic. in respect of 100%
reduce the pollution load on recipient water bodies shall e
Compensation is payable for failure to do so al the rate of Rs. 5 |,

! concerned local bodies/States (in teris v orders dated 2805 2y;¢
06.12.2019in C.A No. 67372018 w. e.f Gi0412020.

sewage (o
undertaken by 31.03.2020.
tkh per month ¢+ drain by

O -
" (i N, S V017 L ¥V
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Aaraci.,

r L BOARD
MIADHYA pRADES 1 POLLUTION CUNTROL B

- Paryawaran Parisar, E-5, Arera Colony, Bhep:fl-‘-iﬁ?-ﬂlﬁ chi8@gmail.com
2one (1755)-2466191, 2464428, Fa . '0755)-2463742, E- mail: mswmpp

i 2.2020 to assess and
WHEREAS. State PCB has been directed by NGT vide order datedd?S.Gm e
recover the amount of compensation liable to be paid by the Urban Local Bodies ¢
crileria, .
;g . for levy of
WHEREAS, NGT vide its order dated 14/12/2020 has extended the time line for le |
compensation from 01/04/2020 to 01/07/2020. N
i in para 36 (a) that “if the
And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in para 36 (a) t ? ;-I;i”
. TV el ther
local bodics are unable 1o bear financial burden, the liability will be of the State Government wi fy
to take remedial action against the erring local bodies "

WHEREAS, as per report of the site inspection dated ................ carried out by Regional

OfTice. MPD(.B, ................. ,[I is (}bsewed that you have not comp]ied with the lasks & .T.in“:]lnes
given by the Ton"ble NGT for period 01.01.2021 to 30.06.2021 and you are liable to pay enviromental
compensation as per table given below :-

’ Non Compliance 1 J
= :
| ULB | District | Rule 220f SWM Rules Legacy Bioremediation of | Commencement of Total
| 2016 Waste Drains STP installation (RsIn r
[ Name disposal . lakh) W
o | S.No of Non | Compe Compensati | Nool | Compen | Noof | Compens
' Compliance | nsation it Drains | sation STPs ation
(Rs In (Rs In lakh) (Rs In (Rs In
lakh) lakh) lakh )
L |
| AS PER ENCLOSED LIST '
WHEREAS, MPPCB vide this office letter No. 174 dt. 24/12/2021 has already directed you to pay &

Environment Compensation of Rs............. lakhs for period of violation from 01.07.2020 to 31.12.2020
within 15 days from the date of issue of the directions, in the P.D. account number 051/1121/2109 of
Additional  Secretary Environment Department in - Vindhyachal Treasury, Vindhyachal Bhawan .
Bhopal,which has not been deposited so far . N

You are hereby given an opportunity of 15 days to submit your reply/objections (if any) pertaining
to above Stated non comipliance and deposition of the levied environmental compensation amount for the
period of 01/01/2021 to 30/06/2021. ~

[n case no reply is received within 15 days from the date of issue of this notice, above proposed
Environmental Compensation shall be confirmed and action is also liable to be initiated against the
responsible officers under section-17 of the Envitonmental (Protection) Act, 1986,

This issues with the approval of the competent authority. Kindly acknowledge the receipt of this letter.

For and On Behalf of
MLP. Pollution Cegntrol Board

Copy to :-
1. The Commissioner, Directorate of Urbar Administration & Dev.
Shivaji Nagar, Bhopal (M.P) for information & necessary action Please.
s_-2 The Regional Officer, M. P. Pollution Control Board, SSnah(: (2lfor information & necessary
action please. |

En: Environmetai Compensa:ion list of 378 ULRBs
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174/MSW/HOPCB/2021 Bhopal, Dater~24 /12 /2021

\@ s

/| w122

The Chicl‘MunicipalOfﬁcer, Q}-’J i WA e BT
Nagar Parishad, E\. -:({' Dl&')[bl‘?’{” !
Dindori ) \

Distt.- Dindori (M.P.) '-\L S, R

i . 7 _|r“'l_‘ 3 ‘.";.

Sub:  Exccution of the directions passed by Hon’ble National Green Tribunal imposing
Environment Compensation for the period 01/07/2020 to 31/12/2020 for violating the
provisions of Solid Waste Management Rules 2016.

No.

To,

Ref: 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 “Compliance
of Municipal Solid Waste Management rules, 2016”.
e 2. This office letter No, 62/HOPCB/2021 Bhopal Dated 01/03/2021

{ WHEREAS MP Pollution Control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Prevention & Contro] of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws prevailing in the state.

WHEREAS, the power to issue directions under section-5 of the Environment (Protection)
Act, 1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001.

v EREAS, you are the Urban Local Body- Nagar Nigam/ Nagar Palika Parishad /
Nagar Parishad/ Cantonment Board and it is the mandatory duty of Urban Local Bodies/
Cantonment Board to comply with the Solid Waste Management Rules, 2016.

) WHEREAS, you have not obtained authorization as per the provision of Solid Waste
Management Rules, 2016 from the MPPCB.

. WHEREAS, in OA No. 606/2018 , “Compliance of Solid Waste Management Rules, 2016
( and other environment issues”, Hon’ble National Green Tribunal, Principal Bench, New Delhi has
" directed on 17/01/2020 & 25/02/2020 that - .

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, Jrom Serial No. 1 to 10,
every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month
per local body for population of above 10 lakhs, Rs. 5 lakh per month per local body jfor
population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other local body
Jrom 01.04.2020 till compliance.

2. Continued failure of every local body on the subject of commencing the work of legacy
wasle sites remediation from 01.04.2020 till compliance will result in liability to pay

compensation at the rate of Rs. 10 lakh per month per local body for population of above

10 lakhs, Rs. 5 lakh per month per local body for population between § lakhs and 10 lakhs
and Rs. 1 lakh per month per other local body.

3. Commencement of setting up of STPs by 31.03.2020 — Compensation is payable for failure
to do so at the rate of Rs. 5 lakh per month per STP by concerned locai bodies/State (i,
terms of orders dt 28.08.2019 in O.A No 593/2017 and 06.12.2019 in OA. No 673/201 8)
w.e.f 01.04.2020.
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MADHYA PRADESH POLLUTION CONTROL BOARD: &ia2~
Paryawaran Parisar, E-5, Arera C"'““"’.Blmpal'miggmail.co 7 "'ﬁii
Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:mswmppcb18@g

4. Interim measures for phytoremediation/bioremediation etc. in r especfkof ‘;Mﬁ ';éw;}g;(;f :
reduce the pollution load on recipient water bodies shall be under taken by r}:: e-r )
Compensation is payable for Jfailure to do so at the rate of Rs. 5 lakh per n;o::{ % A o
by concerned local bodies/States (in terms of orders dated 28.08.2019 in O.A. No.
593/2017 and 06.12.2019 in O.A. No. 673/2018) w.e.f 01.04.2020.

WHEREAS, NGT vide its order dated 14/12/2020 has extended the time line for levy of
compensation from 01/04/2020 to 01/07/2020.

WHEREAS, State PCB has been directed by NGT vide order dated 28.02.2020 to as_scss
and recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of
above criteria.

WHEREAS, as per report dated 08.01.2021 and the site inspection dated 04.08.20 &
16.06.21 carried out by Regional Office, MPPCB, Shahdol, it is observed that you have not complied
with the tasks & timelines given by the Hon’ble NGT for period 30.06.2020 to 31.12.2020 as per
details given below :- ‘_ r

Non Compliance
ULB District | Rule 220f SWM Rules Legacy Bioremediation of | Commencement of Total
2016 Waste Drains STP installation (Rs In
Name disposal . lakh)
S.Noof Nen | Compe Compensati | Noof | Compen | Noof Compens
Compliance | nsation on Drains | sation 5TPs ation
(Rs In (Rs In lakh) (Rs In (Rs In
lakh) lakh) lakh )
Dindori | Dindori | 4,6,8,10 6 6 3 90 0 0 102 |

WHEREAS, till date no reply of above referred notice dated 01.03.2021 has been received
from you end. Whereas the Commissioner Urban Administration & Development Department, Govt.
of MP has been requested vide letter no. 167 dt. 12/ 1172021 to direct the Urban local bodies to deposit
the amount of environmental compensation. In this respect Additional Commissioner Urban
Administration Directorate has directed you vide letter sha-14/SBM/2021/2150 dt.17-12-2021 to take
cognizance and comply as per law:

You are hereby directed to pay Environment Compensation of Rs 102 Lakhs for period of
violation from 01.07.2020 to 31.12.2020 Le. 06 months within 15 days from the date of issue these
directions, in the P.D. account number 051/1121/2109 of Additiaonal Secretary Environment
Department in Vindhyachal Treasury, Vindhyachal Bhawan Bhopal .

This issues with the approval of the competent authority, Kindly acknowledge the receipt of
this etter.

For and On Behalf of
M.P. Pollution Control Board

(A\w.ﬁéish?)

Member Secretary
Capy to :- _ v
_” The Regional Officer, M. P. Pollution Control Board, Shahdol for information & necessary ’
action please.
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To,

Sub:

Ref:

of the

of enforcement of the

Act,1986 has been delegat

Cantonment Board and_i! is the m
the Solid Waste Managemen

with
& to

Rules, 2016 from the MPPCB.

other environment issues, Hon'ble N
17/01/2020 & 25/02/2020 that --

1. Afier 31.03.2020 fa

R L L o
MADHYA PRADESH POLLUTION CONTROL BgAx , S Hae
aryawarap Parisar, E-5, Arera Colony. Bhopal-46201¢

464428, Fax (0755)-2463742. E. mail:mswmppeb

-

el HE ___F

18 a gmail.cos
Bhopal. Date: « 2072022
The Commissionerfl‘h

Nagar Paik Nigam/Na
Nagar Parishaqg

¢ Chief Municipal Officer,
gar Palika Parishad ,

DSk, . (M.P.) L
{As per enclosed lis{)
Imposition of Enviro
violation of directions
Waste Mana
of.

nment Compensation for the period 01.01.2021 to 30.06.2021 due to
of the Hon’ble National Green Tribunal and the provisions of Solid
gement Rules, 2016 U/s 5 of Environmental (Protection) Act,1986: Notice There

1. NGT orders dated 2

Municipal Solid W
2. This office letter N

WHEREAS
Water (Preventi

5.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 “Compliance of
aste Management Rules, 2016™.

o. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021

MP Pollution Control Board (MPPCB) is a statutory body constituted under section 4
on & Control of Pollution) Act. 1974 and has been entrusted with the responsibilities
Environment Laws in the State.

WHEREAS, the power to issue directions under section
ed to the Chairman, MPPCB vide notilicat
WHEREAS, you are the

-5 of the Environmental (Protection)
ion dated 10.04.2001 .

Nagar Nigam/ Nagar Palika Parishad / Nagar Parishad/
andatory duty of Urban Local Bodies/ Cantonment Boaid tc zon.ls

-~ 1’])
nt Rules, 2016, as well as management & 1o

catment of sewage of the town
protect the natural water bodies from pollution.
WHEREAS, you have

not obtained authorization as per the provision of Solid Waste Management

WHEREAS, in OA No. 606/2018 , “Compliance of Solid Waste Management Rules, 2016 and
ational Green Tribunal, Principal Bench. New Delhi has directed op

ilure to comply with Rule 22 of SWM Rules. from Serial
body shall be liable 1o pay compensation at the rate
ﬁapulun'on of above 10 Lakhs, Rs. 5 lakh per month
and 10 Lakhs and Rs. | lakh per month per-other o

No. 110 10, every local
of Rs. 10 Lakh per month per local body for
per local body for population between 3 [akhs
cal body from 01 04.2020 1i] compliance.

Commencement of setting up of STPs by 31.03.2020 - Compensation is payable for failure to do so
at the rate of Rs. 5 lakh per month per STP by concerned local bodies/State (in terms of orders dt
28.08.2019 in O.A No 593/2017 and 06.12.2019 in OA. No 673/201

8 wef 01.04.2020.
Interim measures for phytoremediation/bioremediation etc. in respect of 100% sewage 1o
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020.

Compensation is payable Jor failure to do so at the rate of Rs. 5 lukh per month per drain by
concerned local bodies/States (in terms of orders dated 2808 2

19 in 0.4 No. 3932007 and
06122019 in0 1 No. 673/2018) Hi.e.f 0i 042020,
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MADHYA pRrADES | POLLUTION CONTROL BOARI DT
: Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 :

wne (1755)-2466191. 2464428, Fa. N753)-2463742, E- mail:mswmppcbl18@gmail.com

GT vide order dated 28.02.2020 to assess ang
Bodies on the basis ol above

WIIEREAS, State PCB has been directed by N
recover the amount of compensation liable to be paid by the Urban Local
criteria. h

WHEREAS, NGT vide its order dated 14/12/2020 has extended the time line for levy of

compensation from 01/04/2020 to 01/07/2020. ) : at il 1
And where as Hon'ble NGT vide its order dated 10/01/2020 has directed in para 36 (a) lhjl ;:"“’ \\
local bodies are unable to bear financial burden, the liability will be of the State Government Wil Hiherty ‘I"\

to take remedial action against the erring local bodies "

¥ - ek . Pivrny nl
WHEREAS, as per report of the site inspection dated . carried out by ?..‘h:c.nh..
Office. MPPCB, ................. it is observed that you have not complied with the tasks & timelines E

given by the Hon'ble NGT for period 01.01.2021 to 30.06.2021 and you arc liable to pay enviromental
compensation as per table given below :-

’ Non Compliance ~
rELB District | Rule 220f SWM Rules Legacy Bioremediation of | Commencement of Total
| 2016 Waste Drains STP installation (Rs In
| Bems disposal ] takh) 4
e | S.No of Noen | Compe Compensati | Noof | Compen | Noof | Compens
i Compliance | nsation on | Drains | sation | STPs ation
(RsIn | (Rs1n lakh) (Rs In (Rs In
lakh) lakh) lakh)
|‘ AS PER ENCLOSED LIST

WHEREAS, MPPCB vide i+ ~ifice *=tto, No. 174 dt. 24/12/2021 has al: oo direors! vou to pay
Environment Compensation of Rs............ lakhs for period of violation from 01.07.2020 to 31.12.2020
within 15 days trom the date of issue of the directions, in the P.D. account number 051/ 121/2109 of
Additional Secretary Environment Department in Vindhyachal Treasury, Vindhyachal Bhawan

Bhopal,which has not been deposited so far .

You are hereby given an opportunity of 15 days to submit your reply/objections (if any) pertaining
to above Stated non comipliance and deposition of the levied environmental compensation amount for the

period of 01/01/2021 to 30/06/2021. _

In case no reply is received within 15 days from the date of issue of this notice, above proposed
Environmental Compensation shall be confirmed and action is also liable to be initiated against the
responsible officers under section-17 of the Envifonmental (Protection) Act,1986.

This issues with the approval of the competent authority. Kindly acknowledge the receipt of this letter.
For and On Behalf of
MLP. Pollution Cgntrol Board

Copy to :-
1. The Commissioner, Directorate of Urban Administration & Dev ment,Palika Bhavan,

Shivaji Nagar, Bhopal (M.P) for information & ncccssa%;ckﬁy&l’leasc.
2."" The Regional Officer, M. P. Pollution Control Board, /XA Nfor information & necessary

action please.

En: “rzvironmetal Compensation list of 378 ULLBs
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MADHYA PRADESH POLLUTION CONTROL BOARD A Maoemy
Paryawaran Parisar, E-5, Arerq Colony, Bhopal-462016 -
Phone (0755)-2466191, 2464428, Fax (0755)-2463742, F- mail:ms

=
U/

)y
?f/' ,

\. wmppceb18@gmail.com
6/Y 1 >
No.] L//MbW/H()! CB/2022 Bhopal, natezit/ag,éuzz
To. — P
' . FY it Mok i, vy

The Chief Municipal Officer, :EF/J.-/” \279 .
Nagar Palika Parishad, A o (\ R=rs 24/ 5722
Mandla, \ Ia.,.“ ~. > A
Distt.- Mandla (M.P.) T ) s ;‘”’

Sub: l.mpqsiliun oi: En.vironmental Compensation for the period 01.01.2021 to 30.06.2021 due to
violation of directions of the Hon’ble National Green Tribunal and the provisions of Solid

V:./astc Management Rules, 2016 U/s 5 of Environmental (Protection) Act,1986: Notice there
of.

Ref: 1. NG.T orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 “Compliance
of Municipal Solid Waste Management Rules, 2016”.
2. This office letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021

WHEREAS_ MP Pollution Control Board (MPPCB) is a statutory body constituted under section 4
of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the responsibilities
of enforcement of the Environment Laws in the State.

WHEREAS, the power to issue directions under section-5 of the Environment (Protection)
Act,1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001.

WHEREAS, you are the Nagar Nigam/ Nagar Palika Parishad / Nagar Parishad/
Cantonment Board and it is the mandatory duty of Urban Local Bodies/ Cantonment Board to comply
with the Solid Waste Management Rules, 2016, as well as management & treatment of sewage of the town
& to protect the natural water bodies from pollution.

WHEREAS, you have not obtained authorization as per the provision of Solid Waste Management
Rules, 2016 from the MPPCB.

WHEREAS, in O4 No. 606/2018 , “Compliance of Solid Waste Management Rules, 2016 and
other environment issues” Hon’ble National Green Tribunal, Principal Bench, New Delhi has directed on
17/01/2020 & 25/02/2020 that :-

L. Afier 31.03.2020 failure to comply with Rule 22 of SWM Rules, from Serial No. 1 to 10, every local
body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month per local body for
population of above 10 Lakhs, Rs. 5 lakh per month per local body for population between 5 Lakhs and
10 Lakhs and Rs. 1 lakh per month per other local body from 01.04.2020 till compliance.

2. Continued Jailure of every local body on the subject of commencing the work of legacy waste sites
remediation from 01.04.2020 till compliance will result in liability to pay compensation at the rate of
Rs. 10 lakh per month per local body for population of above 10 Lakhs, Rs. 5 lakh per month per local
body for population between 5 Lakhs and 10 Lakhs and Rs. 1 lakh per month per other local body.

3. Commencement of setting up of STPs by 31.03.2020 — Compensation is payable for failure to do so at
the rate of Rs. 5 lakh per month per STP by concerned local bodies/State (in terms of orders dt
28.08.2019 in 0.4 No 593/2017 and 06.12.2019 in OA. No 673/2018) w.e.f. 01.04.2020.

- Interip, measures for phytoremediation/bioremediation efc. in respect of 100% sewage to _
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020. Compensation
" payable Jor failure to do so at the rate of Rs. 5 lakh per month per drain by concerned -"‘/’\‘i’:{
badies/Stares (in terms of orders dated 28.08.2019 in O.A. No. 593/2017 and 06.12.2019 in O.-4- V-

W
PNV 673/2018) w.e.f. 01.04.2020.
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WHEREAS, State PCB has been directed by NGT vide order dated 28.02.2020 to assess ang
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of aboye
criteria. ) _

WHEREAS, NGT vide its order dated 14/12/2020 has extended the time line for levy of
compensation from 01/04/2020 to 01/07/2020.

And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in para 36 (a) that “if the
local bodies are unable to bear financial burden, the liability will be of the State Government with liberty to
take remedial action against the erring local bodies.

WHEREAS, as per report of the site inspection dated dated 31.07.2021 carried out by
Regional Office, MPPCB, Jabalpur it is observed that you have not complied with the tasks &
timelines given by the Hon’ble NGT for period 01.01.2021 to 30.06.2021 and you are liable to pay

enviroment compensation as per table given below :
i Non Compliance |'
|
‘9 ULB ’ District Rule 220f SWM Rules 2016 Legacy | Bioremediation of [ Commencement of |! Total
|I ) | Waste Drains STP installation (Rs In
| Name disposal lakh)
| | S.No of Non | Compensa CO“TP“’”' No of f Compens | No of | Compensation
| Compliance tion lon Drains ation STPs | (RsInlakh)
| (Rs In (RsIn ‘ (Rs In
|| | lakh) lakh) } / lakh) | ‘ |
| ] |
| Mandla / Mandla } 2,3,8,10 { 6 | 0 J 2 f 60 ’ 1 ) 30 | 96 |
| l L

WHEREAS, MPPCB vide this office letter No. 174 dt. 24/12/2021 has already directed you to pay

Environment Compensation of Rs.96 Lakhs for period of violation from 01.07.2020 to 31.12.2020 within
I5 days from the date of issue of the directions, in the P.D. account number 051/1121/2109 of Additional

Secretary Environment Department in Vindhyachal Treasury, Vindhyachal Bhawan Bhopal, which has not

been deposited so far .

You are hereby given an opportunity of 15 days to submit your reply/objections (if any) pertaining
o above Stated non compliance and deposition of the levied environmental compensation amount for the

period of 01/01/2021 to 30/06/2021.

In case no reply is received within 15 days from the date of issue of this notice, above proposed
nvironment Compensation shall be confirmed and action is also liable to be initiated against the
fesponsible officers under section-17 of the Environmental(Protection) Act,1986.

This jssues with the approval of the competent authority. Kindly acknowledge the receipt of this letter.
For and On Behalf of

M.P. Pollution Control Board

Sigmae
hirr MA.AMishra)
" Member Secretary
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paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 PzadiT
Phone 10755)'2"66“"‘ 2464428, Fax (0755)-2463742, E- mail:mswmppcbl8@gmail.com R l
No. 174IMSW!I-I()I’(.‘BKZHZl Bhopal, Date: 24 /12 /2021
To. _ ;?f" n“"“;JJ s
The Commissioncr, ;}? b L= %N
Nagar Palik Nigam, W e\ _NN22 )+ J)
Jabalpur, Ny T . 4

Distt.- Jabalpur (M.P.)

Execution of the directions passed by Hon’ble National Green Tribunal imposing

Sub:
Environment Compensation for the period 01/07/2020 to 31/12/2020 for violating the
provisions of Solid Waste Management Rules 2016.
Ref: 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 ~“Compliance

o.f MBIIiCipal Solid Waste Management rules, 2016
7 This office letter No. 62/HOPCB/2021 Bhopal Dated 01/03/2021

statutory body constituted under

WHEREAS MP Pollution Control Board (MPPCB) is a
4 and has been entrusted with the

1 4 of the Water (Prevention & Control of Pollution) Act, 197

sectiol
Laws prevailing in the state.

responsibilities of enforcement of the Environment

of the Environment (Protection)

WHEREAS, the power to issue directions under section-5
4.2001.

Act, 1986 has been delegated to the Chairman, MPPCB vide notification dated 10.0

dy- Nagar Nigam/ Nagar Palika Parishad /

WHEREAS, you are the Urban Local Bo
he mandatory duty of Urban Local Bodies/

Nagar Parishad/ Cantonment Board and it is t
Cantonment Board to comply with the Solid Waste Management Rules, 2016.

WHEREAS, you have not obtained authorization as per the provision of Solid Waste

Management Rules, 2016 from the MPPCB.

WHEREAS, in OA No. 606/2018 , “Compliance of Solid Waste Management Rules, 2016
and other environment issues”, Hon’ble National Green Tribunal, Principal Bench, New Delhi has
directed on 17/01/2020 & 25/02/2020 that :-

1. After 31 .03.2020 failure to comply with Rule
every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month

per local body for population of above 10 lakhs, Rs. 5 lakh per month per local body for
opulation between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other local body

from 01.04.2020 till compliance.

22 of SWM Rules, from Serial No. 1 to 10,

on the subject of commencing the work of legacy

5 Continued failure of every local body
o pay

waste sites remediation from 01.04. 2020 till compliance will result in liability t
compensation at the rate of Rs. 10 lakh per month per local body for population of above
10 lakhs, Rs. 5 lakh per month per local body for population between 3 lakhs and 10 lakhs

and Rs. 1 lakh per month per other local body.

3 Commencement of setting up of STPs by 31 03.2020 — Compensation is payable for failure
to do so at the rate of Rs. 5 lakh per month per STP by concerned local bodies/State (in
terms of orders dt 28. 08.2019 in O.A No 593/2017 and 06.12. 2019 in OA. No 673/2018)

w.e.f 01.04.2020.
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<5)-2 6 191, 2464428. Fax (D755)-2463742, E- I;ail‘mswmlppfhlﬂ'la i " ”
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i

Phone (07
4 Interim mea.\'m‘(‘.",/”" f’;"i-"”””"’”“’fﬁf”fr‘m;"him‘un-reu’iuﬁrm ete. in respect of 100)°
. . I S P . ' b 48 ”. ) 8 !
reduce the pollution load rlm rg:pun.f water bodies shall be under (aken h“ o Sewage o
ion 1 J'J"".W“h""fm',fﬁh‘hn‘c to do so at the rate of Rs. 5 lakh f’u A
" PITAY Iy f : o 2’ mo .
local podies/States (in terms of orders dated 28.08.2019 ﬁ‘m -’;j’ e
Ll in O.A. No.

by concernce ‘
593/2017 and 06 12,2019 in O.A. No. 673/2018) w.e [ 01.04.2020

Compensal

GT vide its order dated 14/12/2020 has ex '
< s extended the t e i
19020 to 01/07/2020. ime line for levy of

PCB hajs bet?n directed by NGT vide order dated 28.02.2020 to assess
tion liable to be paid by the Urban Local Bodies on the basis of

cmnpcusutiou from 01/ 04

WHEREAS_ State

and recover the amount of compensa

above criteria.

WHEREAS, as pet
MPPCB. Jabalpur. it 1S observed that
Hon'ble NGT for period 30,06.2020 to 31.12.2020 as per details given below

— ~ " Non Compliance -
.|

inspection dated 08.07.20 & 20.01.21 carried out by Regional Office
you have not complicd with the tasks & timelines given by the

o T Commencement of STP " Total |

LB _______ﬁgt_ri_ct—_—w_ Rule 220f SWM Rules 1 Legacy “Bioremediation
.| 2016 || Waste | Drains lI installation | (Rsln |
Name | P - - disposal | e [P — lakh) |
‘ "8.Noof Non | Compensa | Compensat | Noof Compens | Noof | Compensatio '
Compliance | tion | ion | Drains | ation || STPs | n |
| Rsin | (RsIn | . (RsIn | | (RsInlakh)
| || | lak) | nakh) | | akh) | | '.
| |
| e | __eeearmen _ﬁ—___#—______Lf__+_____4_________f__;___
| Jabalpur Jahaipur_‘f 0 T 0 \ 60 | o | 0 3 | 90 150
| - L _’/L__.__.___L_._—___—l | _||_,__— l I' I
WHEREAS, till date no reply of above referred notice dated 01.03.2021 has been received
from you end. Whereas the Commissioner Urban Administration & Development Department, GOVL.
ide letter no. 167 dt. 12/11/2021 to direct the Urban local bodies 10 deposit

[n this respect Additional Commissioner Urban

of MP has been requested v
tal compensation.
M/2021/2150 dt.17-12-2021 o take

the amount of environmen
Administration Directorate has directed you vide letter sha-14/SB

cognizance and comply as per law;
You are hereby directed to pay Environment Compensation of Rs.150 Lakhs for period

1.07.2020 to 31.1 2.2020 i.e. 06 months within 15 days from the date of issue these
P.D. account number 051/1121/2109 of Additiaonal Secretary Environment

Vindhyachal Bhawan Bhopal .
Kindly acknowledge the receipt of

of violation from 0

directions, in the
Department in Vindhyachal Treasury,

This issues with the approval of

this letter.
For and On Behalf of
M.P. Pollution “6ntrol Bo: d

i w

the competent authority.

Copy to :-
Control Board. Jabalpur, for i cessary

\/'Dl'é Regional Officer, M. P. Pollution
action please.
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X — Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016
) G’I(T (0755)-2466191, 2464428, Fax (0755)-2463742, k- mail:mswmppceb18@gmail.com
No. /IMSW/HOPCRB/2022 Bhopal, nate;f%%/zuzz
To,
P : a4
The Chief Municipal Officer, ‘&t‘ e 1297
Nagar Parishad, s / " y & 22Ul
Bhedaghat, !

Distt.- Jabalpur (M.P.) . Sk

Sub: l'mpo'sition of Environmental Compensation for the period 01.01.2021 to 30.06.2021 due to
violation of directions of the Hon’ble National Green Tribunal and the provisions of Solid
Waste Management Rules, 2016 U/s 5 of Environmental (Protection) Act,1986: - Notice there
of.

Ref: 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 “Compliance of
\ Municipal Solid Waste Management Rules, 2016”.
- 2. This office letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021

WHEREAS MP Pollution Control Board (MPPCB) is a statutory body constituted under section 4
of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the responsibilities
of enforcement of the Environment Laws in the State.

WHEREAS, the power to issue directions under section-5 of the Environment (Protection)
Act.1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001.

WHEREAS, you are the Nagar Nigam/ Nagar Palika Parishad / Nagar Parishad/
Cantonment Board and it is the mandatory duty of Urban Local Bodies/ Cantonment Board to comply
with the Solid Waste Management Rules, 2016, as well as management & treatment of sewage of the town

& to protect the natural water bodies from pollution.

WHEREAS, you have not obtained authorization as per the provision of Solid Waste Management
Rules, 2016 from the MPPCB.

WHEREAS. in 04 No. 606/2018 , “Compliance of Solid Waste Management Rules, 2016 and
other environment issues” Hon’ble National Green Tribunal, Principal Bench, New Delhi has directed on

17/01/2020 & 25/02/2020 that :-

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from Serial No. 1 to 10, every local
body shall be liable to pay compensation al the rate of Rs. 10 Lakh per month per local body for
population of above 10 Lakhs, Rs. 5 lakh per month per local body for population between 5 Lakhs and
10 Lakhs and Rs. 1 lakh per month per other local body from 01.04.2020 till compliance.

2. Continued failure of every local body on the subject of commencing the work of legacy waste sites
remediation from 01.04.2020 till compliance will resull in liability to pay compensation at the rate of
Rs. 10 lakh per month per local body for population of above 10 Lakhs, Rs. 5 lakh per month per local
body for population between 5 Lakhs and 10 Lakhs and Rs. 1 lakh per month per other local body.

3. Commencement of setting up of STPs by 31.03.2020 — Compensation is payable for failure to do so at
the rate of Rs. 5 lakh per month per STP by concerned local bodies/State (in terms of orders di
28.08.2019 in O.A No 593/2017 and 06.12.2019 in OA. No 673/2018) w.ef 01.04.2020.

4. Interim measures Jor phytoremediation/bioremediation efc. in respect of 100% sewage to
fed”""e the pollution load on recipient water bodies shall be undertaken by 31.03.2020. Compensation

>1 1 payable for failure to do so at the rate of Ry. 5 lakh per month per drain by concerned local

Y\ bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 5932017 and 06.12.2019 in OA. No.
673/2018) w.e.f. 01.04.2020.
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Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016
Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:mswmppcb18@gmail.com

(1

WHEREAS, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of above
criteria.

WHEREAS. NGT vide its order dated 14/12/2020 has extended the time line for levy of
compensation from 01/04/2020 to 01/07/2020.

And whefe as Hon'ble NGT vide its order dated 10/01/2020 has directed in para 36 (a) that “if the
local bodies are unable to bear financial burden, the liability will be of the State Government with liberty to -
take remedial action against the erring local bodies.

WHEREAS, as per report of the site inspection dated dated 09.08.2021 carried out by
Regional Office, MPPCB, Jabalpur it is observed that you have not complied with the tasks &
timelines given by the Hon’ble NGT for period 01.01.2021 to 30.06.2021 and you are liable to pay
enviroment compensation as per table given below :

.| Non Compliance

i| ULB District | Rule 220f SWM Rules Legacy | Bioremediation of Commencement of Total
2016 Waste Drains STP installation (Rs In

| Name disposal | lakh)

| ‘ S.No of Non | Compe | Compensati Noof | Compen | Noof | Compens

| Compliance | nsation Drains | sation STPs ation |

p on

' (RsIn | (Rs In lakh) (Rs In (Rs In

' ‘ lakh) lakh) lakh )

[Bhedaghat | Jabalour | 2,3,8,10 6 0 0 0 1 30 36

L | —

WHEREAS, MPPCB vide this office letter No. 174 dt. 24/12/2021 has already directed you to pay
Environment Compensation of Rs.36 Lakhs for period of violation from 01.07.2020 to 31.12.2020 within
15 days from the date of issue of the directions, in the P.D. account number 051/1121/2109 of Additional
Secretary Environment Department in Vindhyachal Treasury, Vindhyachal Bhawan Bhopal, which has not
been deposited so far .

You are hereby given an opportunity of 15 days to submit your reply/objections (if any) pertaining
to above Stated non compliance and deposition of the levied environmental compensation amount for the
period of 01/01/2021 to 30/06/2021.

In case no reply is received within 15 days from the date of issue of this notice, above proposed
Environment Compensation shall be confirmed and action is also liable to be initiated against the
responsible officers under section-17 of the Environmental(Protection) Act,1986.

This issues with the approval of the competent authority. Kindly acknowledge the receipt of this letter.

For and On Behalf of
M.P. Pollution Control Board

-~

:ﬂ«'-lcmu-::

E’W'W-A.Mishra}
Copy \t/o‘r,-_ Member Secretary
he Regional Officer, M. P. Pollution C
seHoi pleage: n Control Board Jabalpur, for information & necessary
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MADHYA PRADESH POLLUTION CONTROL BOARD /<

Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016
Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:mswmppcb18@gmail.com

No.
174/MSW/HOPCB/2021 Bhopal, Date: 24 /12 /2021

The Chief Municipal Officer,
Nagar Palika Parishad,
Hoshangabad,

Distt.- Hoshangabad (M.P.)

Sub:  Execution of the directions passed by Hon’ble National Green Tribunal imposing
Environment Compensation for the period 01/07/2020 to 31/12/2020 for violating the

provisions of Solid Waste Management Rules 2016.

Ref: 1.NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 “Compliance

of Municipal Solid Waste Management rules, 2016™.
2. This office letter No. 62/HOPCB/2021 Bhopal Dated 01/03/2021

é WHEREAS MP Pollution Control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws prevailing in the state.

WHEREAS, the power to issue directions under section-3 of the Environment (Protection)
Act, 1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001.

WHEREAS, you are the Urban Local Body- Nagar Nigam/ Nagar Palika Parishad /
Nagar Parishad/Cantonment Board and it is the mandatory duty of Urban Local Bodies

Cantonment Board to comply with the Solid Waste Management Rules, 2016.

WHEREAS, you have not obtained authorization as per the provision of Solid Waste
Management Rules, 2016 from the MPPCB.

WHEREAS, in OA No. 606/2018 , “Compliance of Solid Waste Management Rules, 2010
and other environment issues™, Hon'ble National Green Tribunal. Principal Bench, New Delhi has

@ dirccted on 17/01/2020 & 25/02/2020 that :-

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from Serial No. 1 10 1,
every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month
per local body for population of above 10 lakhs, R, 3 lakh per month per local dody ror
population benween S lakhs and 10 lakhs and Ry, 1 lakh per month per other local ‘.‘\‘\{T
Srom 01,04.2020 till compliance.

(3]

Continued failure of every local body on the subject of commencing the work of Jegaey
waste sites remediation from 01042020 6l compliance will result in Nabilin: 10 g\{\\'
compensation at the rate of Ry 10 lakh per month per local body for popudatic o adow
10 lakhs, Rs. 5 lakh per month per local body for popadation benween S dakhs ad 10 Jakhs
and Ry, 1 lakl per month per other local body:.

3. Commencement of setting up of STPs by 31032020 Compensarion iy ppadle 8w Kaliey
fo do so at the vate of Ry. 5 lakh per month per ST by concerned local dodies Nt (i
terms of orders dt 28.08.2019 in O.A No $93 200" amd 00222009 in Q4. No 673 200
woe o 01042020,
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S MADHYA PRADESH POLLUTION CONTROL BOARD /7
Paryawaran Paelsie, 18, Avern Colony, Bhopal 462016 S
Phone (0758)- 2406191, 204428, iy (0788) 2000702 1 mdfmawinppeh Vgl o

£ Interim measures for ;nhla,'nwwumHumm-'hhuwm'f!.‘:.frhm ¢fe Inrespect of TO0™ 5 wewiedger 1

reduce the pollution load on reciplent water hodles shall be under taken by 1103 2020
Compensation is pavable for failure to do so-af the raie of Ky 5 lakh per month per drein
by concerned hrm'f hodies Sty (I terms of ordery dated 28042019 1n (rA Nu
5032007 and 06.12.2019 in O.A. No, 673/2018) w.e. [ 01.04.2020)

WHEREAS, NGT vide its order dated L4/12/2020 haw extended the time line for levy ol
compensation from 01/04/2020 0 01/07/2020.

1 1" vi aler datee / HER
WHEREAS, State PO has been direeted by NG vide order duted 28,02,2020 16 i
" ' ] H ' e " T d LT l
and recover the amount ol compensation linble 1o be paid by the Urban ocal Badies on the basis o
above criteria,

WHEREAS, as per teport ol the site ingpection dated 05,0221 carried out by Pegional
Oflice. MPPCB. Mandidecep, it is observed that you have not complicd with the tasks & tirelines
siven by the Hon'ble NGT for period 30.06.2020 to 31.12.2020 a4 per detaily given below

| Non Compliance

| uLB ll Distriet '| Rule 2201 SWM Rules \ Legney | Bioremediation of ('rmum-m-rum{n ol Total
:. | | 2016 L Waste Draing STP installation (Hs In
| Name | \ ‘ digposal — lakh)
' | S.No of Non | Compen Compens Noof | Compen | Noof | Compens

I I -

' ' Complinnee | sation ation Draing | sation STPs ation

- || | L Rstn | (Rt | (R In C (Reln

|

|I | || ‘ lakh) lakh) lakh) lakh )

|

b B . |

| Hoshangabad | Hoshangabad | 2,3,7,10 | [ ‘ O 4 ] 120 | | 171 162

L =1 b 1 A

WHEREAS, till date no reply of above referred notice dated 01.03.2021 has been received
from you end. Whereas the Commissioner Urban Administration & Development Department, Govt,

¢

A

of MP has been requested vide letter no. 167 dt. 12/11/2021 to direct the Urban local bodies o deposit
the amount of environmental compensation. In this respect Additional Commissioner  Urban

Administration Directorate has directed you vide letter sha-14/SBM/2021/2150 dt.17-12-2021 10 take
™ cognizance and comply as per law;

You are hereby directed to pay Environment Compensation of Rs.162 Lakhs for period
of violation from 01.07.2020 to 31.12.2020 i.e. 06 months within 15 days from the dute of issue these

directions, in the P.D. account number 051/1121/2109 of Additiaonal Secretary Environment
Department in Vindhyachal Treasary, Vindhyachal Bhawan Bhopal .

This issues with the approval of the competent authority. Kindly acknowledge the receipt of
this letter.

For and On Behalf of
M.P. Pollution Cgntrol Board

Copy to :- 4
AC Regional Officer, M. P. Pollution Control Board, Mandi

: ep for information &
necessary action pleasc.
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“%&_ MADHYA PRADESH POLLUTION CONTROL BOARD A{r‘f%{d&gﬁom
Paryawaran Parisar, E-5, Arera Cplony, Bhopﬂl'462m6 )

—
Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- nail:mswmppcb18@gmail.com

No. [6/fMSW/HOPCB/2022 Bhopal, Date: /12022
To, 1 f] Mar L (L
The Chief Municipal Officer,
Nagar Palika Parishad
Hoshangabad,

Distt.- Hoshangabad (M.P.)

Sub: I.mposition of Environmental Compensation for the period 01.01.2021 to 30.06.2021 due to
violation of directions of the Hon’ble National Green Tribunal and the provisions of Solid
Waste Management Rules, 2016 U/s 5 of Environmental (Protection) Act,1986: - Notice there
of. _

Ref: 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 «“Compliance

of Municipal Solid Waste Management Rules, 2016”.
2. This office letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021

- WHEREAS MP Pollution Control Board (MPPCB) is a statutory body constituted under section 4
- I Jof the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the responsibilities
of enforcement of the Environment Laws in the State.

WHEREAS, the power to issue directions under section-5 of the Environment (Protection)
Act,1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001.

WHEREAS, you are the Nagar Nigam/ Nagar Palika Parishad / Nagar Parishad/
Cantonment Board and it is the mandatory duty of Urban Local Bodies/ Cantonment Board to comply
with the Solid Waste Management Rules, 2016, as well as management & treatment of sewage of the town
& to protect the natural water bodies from pollution.

WHEREAS, you have not obtained authorization as per the provision of Solid Waste Management
Rules, 2016 from the MPPCB.

WHEREAS, in OA No. 606/2018 , “Compliance of Solid Waste Management Rules, 2016 and
other environment issues” Hon’ble National Green Tribunal, Principal Bench, New Delhi has directed on

17/01/2020 & 25/02/2020 that :-
A

ar ] After 37.03.2020 failure to comply with Rule 22 of SWM Rules, from Serial No. 1 to 10, every local
body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month per local body for
population of above 10 Lakhs, Rs. 5 lakh per month per local body for population between 5 Lakhs a nd
10 Lakhs and Rs. 1 lakh per month per other local body from 01.04.2020 till compliance.

y Continued failure of every local body on the subject of commencing the work of legacy waste sites

remediation from 01.04.2020 till compliance will result in liability to pay compensation at the rate of

Rs. 10 lakh per month per local body for population of above 10 Lakhs, Rs. 5 lakh per month per local

body for population between 5 Lakhs and 10 Lakhs and Rs. 1 lakh per month per other local body.

3. Commencement of setting up of STPs by 31.03.2020 — Compensation is payable for failure to do so at
the rate of Rs. 5 lakh per month per STP by concerned local bodies/State (in terms of orders dt
28.08.2019 in O.A No 593/2017 and 06.12.2019 in OA. No 673/2018) w.e.f. 01.04.2020.

4. Interim measures for phytoremedfatfon/bioremed:’ation etc. in respect of 100% sewage to
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020. Compensation

15, payubis Sfor fuliiae o do so at the rate of Rs. 5 lakh per month per drain by concerned local
podies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017 and 06.12.2019 in O.A. No.
673/2018) w.e.f. 01.04.2020. :

€ \Users\mppcd \Desktop\ALL\letter C1-47 60



[ ———

MA
DHYA PRADESH POLLUTION CONTROL BOARD 3727

Paryawaran Parisar, E
o 7se ar, E-5, Arera Colony, Bhopal-462016 A ManeE
(0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:mswmppcbls@gmail'com

Y

28.02.2020 to assess and

W
HEREAS, State PCB has been directed by NGT vide order dated
dies on the basis of above

recover the amount - X
et of compensation liable to be paid by the Urban Local Bo
WHEREAS, NGT vide its order dated 14/12/2020 has exte

compensation from 01/04/2020 to 01/07/2020.
And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in para 36 (a) that ke

local bodies are unable to bear financial burden, the liability will be of the State Government With liberty
to take remedial action against the erring local bodies”.

WHEREAS, as per report of the site inspection dated

Office, MPPCB, Mandideep .it is observed that you have not
given by the Hon’ble NGT for period 01.01.2021 to 30.06.2021 and you are |

compensation as per table given below :

nded the time line for levy of

26.07.2021 carried out by Regional
h the tasks & timelines

complied wit
jable to pay enviroment

[ o ‘Non Compliaﬁ:e a o B 4_‘
LB | District | Rule 220f SWM Rules T Legacy | Bioremediation of Commencement of Total |
2016 Waste Drains STP installation (Rs In
’ Name | (_— - disposal | e . Ty lakh)
S.No of Non | Compe | Compensati Noof | Compen | Noof | Compens
Compliance | nsation on Drains | sation STPs ation
(RsIn | (Rs In lakh) (Rs In (Rs In
lakh) lakh) lakh)
Hosha! Hoshang 2,7,10 6 [ 1 30 1 30 T2
gabad | absd | S TR SENRE S 1 |

this office letter No. 174 dt. 24/12/2021 has already directed you to pay

Environment Compensation of Rs.162 Lakhs for period of violation from 01.07.2020 to 31.12.2020
within 15 days from the date of issue of the directions, in the P.D. account number 051/1121/2109 of
Additional Secretary Environment Department in Vindhyachal Treasury. Vindhyachal Bhawan Bhopal,

which has not been deposited so far .

WHEREAS, MPPCB vide

ply/objections (if any) pertaining

ven an opportunity of 15 days to submit your re
ion amount for the

You are hereby gi
liance and deposition of the levied environmental compensat

.y 0 above Stated non comp
period of 01/01/2021 to 30/06/2021.

In case no reply is received within 15 days from the date of issue of this notice, above proposed
Environment Compensation shall be confirmed and action is also liable to be initiated against the

responsible officers under section-17 of the Environmental(Protection) Act,1986.

This issues with the approval of the competent authority. Kindly acknowledge the receipt of this letter.

For and On Behalf of
M.P. Pollution Control Board

Leoouio
77 N(A.A.Mishra)
Member Secretary

Copytos . .
The Regional Officer, M. P. Pollution Control Board Mandideep for information & necessary

action please.
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